
Report of the joint committee of District Magistrate, Akola, Municipal Commissioner, Akola 
Municipal Corporation, Akola and Maharashtra Pollution Control Board constituted in 
respect of the order passed by Hon’ble National Green Tribunal, Principal Bench, New Delhi 
dtd. 15/07/2021 in the matter Execution Application No. 05/2021 (WZ) in Original 
Application No. 94/2019 (WZ) Deepak Rambhau Gawande Vs. The Commissioner, Akola 
Municipal Corporation and Others. 

The Hon’ble National Tribunal, Principal Bench, New Delhi passed as order dtd. 
15/07/2021 in the matter Execution Application No. 05/2021 (WZ) in Original Application No. 
94/2019 (WZ) Deepak Rambhau Gawande Vs. The Commissioner, Akola Municipal Corporation 
and Others and directed that a joint committee of state PCB and District Magistrate and Municipal 
Corporation, Akola to furnish a report about the status of compliance of orders of this Tribunal 
mentioned above by the said private parties within two months by email at judicial-ngt@gov.in 
preferably in the form of searchable PDF / OCR Support PDF and not in the form of Image PDF. 
The state PCB will the nodal agency for coordination and compliance. It may conduct proceedings 
online and if possible also visit the site. It will be free to interact with the stack holders and take 
assistance from any individual or institution. The report may particularly furnish status on grant 
of permissions to such entities and whether such information is placed in public domain. Based 
on its findings, the statutory authority may take further action as per law. If the report is adverse 
to the said parties, a copy of the report be furnished to them for their response, if any, before the 
next date. 

Accordingly, in compliance of the order passed by Hon’ble NGT, Principal Bench, New 
Delhi a joint committee of District Magistrate Akola, Municipal Commissioner, Akola Municipal 
Corporation, Akola and Regional Officer, Maharashtra Pollution Control Board, Amravati has 
been constituted vide letter dtd. 21/09/2021, annexed as Annexure-I. 

Earlier the Hon’ble NGT, Principal Bench, New Delhi passed an order dtd. 23/07/2020 in 

the matter Original Application No. 400/2017 and directed to take further steps regarding 
enforcing the CPCB guidelines in respect of the restaurants/hotels/motels/banquets etc. 
Accordingly, the officers of the Maharashtra Pollution Control Board visited M/s. Utsav Marriage 
Hall, Jatharpeth, Oak Marg, Akola, Dist. Akola, M/s. Shagun Hotel (marriage hall), Oak Marg, 
Akola, Dist. Akola and M/s. Swatantryavir Sawarkar Sabhagruh, Akola, Dist. Akola on 
02/09/2020. In view of the non compliance observed during the visits the Show Cause Notice for 
the said non compliances in respect of the implementation of the CPCB guidelines has been issued 
to all these marriage halls vide letter dtd. 25/09/2020. The copies of the said Show Cause Notices 
are annexed as Annexure-II. The copies of the Show Cause Notices were also communicated to 
Shri Deepak Rambhau Gawande vide letter dtd. 14/10/2020. The copy of the said letter is annexed 
as Annexure-III. 

The Proposed Directions u/s, 33 A of the Water (Prevention and Pollution Control) Act, 
1974 and Air (Prevention and Pollution Control) Act, 1981 has been issued to M/s. Utsav Marriage 
Hall, Jatharpeth, Oak Marg, Akola, Dist. Akola, M/s. Shagun Hotel (marriage hall), Oak Marg, 

Akola, Dist. Akola and M/s. Swatantryavir Sawarkar Sabhagruh, Akola, Dist. Akola vide letter 

dtd. 15/12/2020. The copies of the Proposed Directions are annexed as Annexure-IV. 

The Hon’ble National Green Tribunal, Principal Bench, New Delhi Passed an Order dtd. 
04/02/2021 in the matter OA No. 400/2017, Westend Green Farm Society Vs. Union of India and 
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Others and directed to comply the CPCB guidelines in respect of restaurants/hotels/ 

motels/banquets etc. 

Further, the Personal Hearing has been extended to the said marriage halls on 23/04/2021. 

Accordingly, the Interim Directions has been issued to the said marriage halls vide letter dtd. 

28/04/2021. The copies of the Interim Directions are annexed as Annexure-V. 

In view of the consistent non compliances reported in respect of the Order Passed by 

Hon’ble National Green Tribunal in the matter 400/2017 Westend Green Farm Society Vs. Union 

of India and Others and Interim Directions issued by Maharashtra Pollution Control Board, the 

Show Cause Notices for issuance of Closure Directions has been issued to all the marriage halls 

vide letter dtd. 24/05/2021. The copies of the said Show Cause Notices are annexed as Annexure- 

VI. 

The Maharashtra Pollution Control Board has given substantial time to all the marriage 

halls to comply the Order Passed by Hon’ble National Green Tribunal dtd. 23/07/2021 and 

04/02/2021. However, the said marriage halls has not complied the Order Passed by National 

Green Tribunal and not complied the CPCB guidelines in respect of 

restaurants/hotels/motels/banquets etc. Therefore, the Closure Directions has been issued to M/s. 

Utsav Marriage Hall, Jatharpeth, Oak Marg, Akola, Dist. Akola, M/s. Shagun Hotel (marriage 

hall), Oak Marg, Akola, Dist. Akola and M/s. Swatantryavir Sawarkar Sabhagruh, Akola, Dist. 

Akola vide letter dtd. 13/08/2021. The copies of the Closure Directions are annexed as Annexure- 

VII. Accordingly, in compliance with the Closure Directions issued by Maharashtra Pollution 

Control Board, the MSEDCL, Akola has disconnected the electricity supply of the said marriage 

halls on 18/08/2021. The letter issued by MSEDCL Akola dtd. 26/008/2021 in this regard is 

annexed as Annexure-VIII. The Akola Municipal Corporation, Akola has disconnected the water 

supply of M/s. Shagun Hotel (marriage hall), Oak Marg, Akola, Dist. Akola & M/s. Utsav 

Marriage Hall, Jatharpeth, Oak Marg, Akola, Dist. Akola, on 18/08/2021 & 27/08/2021 

respectively. The Akola Municipal Corporation, Akola communicated vide letter dtd.18/08/2021 

that the water supply connection is not available at M/s. Swatantryavir Sawarkar Sabhagruh, 

Akola, Dist. Akola. The letters issued by Akola Municipal Corporation, Akola in this regard is 

annexed as Annexure-IX. 

Thus, Maharashtra Pollution Control Board has taken action in respect of the violation of 

the Environmental norms by M/s. Utsav Marriage Hall, Jatharpeth, Oak Marg, Akola, Dist. Akola, 

M/s. Shagun Hotel (marriage hall), Oak Marg, Akola, Dist. Akola and M/s. Swatantryavir 

Sawarkar Sabhagruh, Akola, Dist. Akola. 

The District Magistrate, Akola has conducted the meetings on | 1/08/2021, 31/08/2021 and 

04/10/2021 of the concerned Government Departments to ensure the compliance of the Order 

Passed by Hon’ble National Green Tribunal dtd. 23/07/2020 The Akola Municipal Corporation, 

Akola communicated vide letter dtd. 25/08/2021 that they have constituted a squad to ensure the 

compliance of the Environmental norms in respect of restaurants/hotels/motels/banquets etc. They 

have further communicated that they have started sealing of the non complied marriage halls / 

hotels/ banquets since dtd. 21/08/2021. The letter dtd. 25/08/2021 is annexed as Annexure-X. 

The Municipal Corporation, Akola communicated vide letter dtd. 11/10/2021 that they have sealed 

76 nos. restaurants/hotels/motels/banquets till dtd.11/10/2021. The list of the sealed restaurants/ 

hotels/motels/banquets is communicated vide statement dtd. 11/10/2021 is annexed as Annexure- 

XI. The Superintendent of Police, Akola communicated vide letter dtd. 17/08/2021 that they have 
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taken actions on 03 marriage halls in respect of violation of the provisions of Noise Pollution 

(Regulation and Control) Rules, 2000. The letter in this respect is annexed as Annexure-XII. 

The Personal Hearing has been extended to M/s. Utsav Marriage Hall, Jatharpeth, Oak 

Marg, Akola, Dist. Akola, M/s. Shagun Hotel (marriage hall), Oak Marg, Akola, Dist. Akola and 

M/s. Swatantryavir Sawarkar Sabhagruh, Akola, Dist. Akola before the Joint Committee of 
District Magistrate Akola, Municipal Commissioner Akola, Municipal Corporation and I/c. 

Regional Officer, Maharashtra Pollution Control Board, Amravati on 11/10/2021 at 11.00 AM in 

the Chamber of District Magistrate, Akola. 

The MPCB has initiated action against the respective non complied marriage hall / hotels. 
The Show Cause Notices, Proposed Directions, Interim Directions and finally Closure Directions 
had been issued for the non compliances. The Joint Committee has agreed that the above actions 
had been initiated in accordance with the non compliances observed in respect of the Order Passed 

by Hon’ble NGT in the said matter. 

During the course of Personal Hearing the representative of M/s. Utsav Marriage Hall, 
Jatharpeth, Oak Marg, Akola, stated that they have installed and commissioned the STP of 

capacity 10 KL/Day, also provided hood and chimney to the kitchen etc. They have stated that 
they have complied the order passed by Hon’ble NGT. It is decided that the verification of the 
compliance shall be carried out by Sub-Regional Office, MPCB, Akola and if the said marriage 
hall is found complied then proposal for issuing conditional restart direction shall be submitted to 

the MPCB, Mumbai for approval. 

The representative of M/s. Shagun Hotel (marriage hall), Oak Marg, Akola, stated that they 
have already started the construction work for the provision of Sewage Treatment Plant. The 

mechanical equipments for STP are placed at site. However, due to the disconnection of Electricity 
and Water supply they are unable to carry out the further work of the STP. They further stated 

that they have provided hood and ducting / chimney to the kitchen. They have stated that they 

have taken fire safety measures and installed the system accordingly. They have further stated 
that due to disconnection of water supply they could not supply water to the plantation within the 
premises. They requested to restore the electricity and water supply for the said work. 

The District Magistrate directed that the said marriage hall shall submit the partial 

compliance report to MPCB accordingly and the MPCB shall look into the matter and give three 
months more time for compliance and recommend to higher authorities accordingly. 

The representative of M/s. Swatantryavir Sawarkar Sabhagruh, Oak Marg, Akola, told that 

they have stopped the marriage hall activity and now in future the said hall will not be used for 
marriage function purpose. The minutes of the Personal Hearing are annexed as Annexure-XIII. 

KQdber_ 
——— IAN ng     eos" Wu 

(Sanjay.D. Patil) ** im Kalambe)     
I/c.Regional Officer _ Dy. Commissioner District Magistrate, Akola 

MPCB, Amravati Akola Municipal Corporation, 

Akola.
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District Magistrate, Akola 
Outward No. DMOA/NGT/AKOLA/E 7 4 

Date:|§ /09/2021 

Order 

Sub :- Constitution of Joint committee of District Magistrate Akola, Municipal 
Commissioner Akola Municipal Corporation and Maharashtra Poliution Control 

Board, in compliance of the order passed by Hon’ble NGT, PB, New Delhi in 

Execution Application No.05/2021(W2) in OA No. 94/2019 filed by Shri Deepak 

Rambhau Gawande V/s The Commissioner Akola Municipal Corporation and 

Ors. 

Ref :- Oder dated 15" July 2021. 

Mr. Deepak Rambhau Gawande has filed an in-Execution Application No. 05/2021(WZ) 

in OA No, 94/2019 before the Hon’ble NGT, PB, New Dethi against the Commissioner 

Municipal Corporation and Ors. Seeking for status of compliance of order passed by Hon'ble 

NGT dated 15.07.2021 in respect of the respondents, Utsav Mangal Karyalay, Shagun Hotel, 

and Swatantraveer Sawarkar Sabhagruh., Jatharpeth, Akola Dist. Akola. 

In compliance of the order passed by Hon’ble NGT, PB, New Delhi the joint committee 

has been constituted comprising of the members as following:- 
  

Committee Member 
  

Sr. No. 

|i The District Magistrate, Akola _ 
  

The Municipal Commissioner, Akola Municipal 

Corporation Akola 
    vee 

IF     i/c Regional Officer, MPC Board, Amravati: - 
  

The joint committee shall ensure the compliance as per the order passed by Hon'ble 

NGT dated 15.07.2021 and submit the report. 

Copy Submitted to :- 

(i) The Member Secretary, MPC Board, Sion, Mumbai-22. 

WK “(Neema Arora, IAS) 

District Magistrate, Akola 

(ii) The Municipal Commissioner, Akola Municipal Corporation Akola. 

(iii) [fc Regional Officer, MPC Board, Amravati. 

“ies,
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MAHARASHTRA POLLUTI
ON CONTROL BOARD 

Regional Office Amravati 

Tel. No. (0721)-2563593/94 — “sjemeim. Sahkar Surbhi Bapat Wadi, Near 

  

fax : (0721) -2563597 Sa Vivekanand Colony, Amravati. 

e-mail : roamravatizempcb.gov.in 
was’ 

Pin-444601. 

No : MPCB/SCN/2009250008 
Date :-25/09/2020 

To, . 

Mis Utsav Marriage Ha 

Jathar Peth, Oak Marg 

Akola, Tal. and Dist.-Akola. 

Sub: - Show cau se notice for not obtaining Consentunder the provisions of 

Water (Prevention and Control of Pollution) Act, 1974 andAir 

(Preventio n and Control of Pollution) Act, 1981. 

Ref: -1)Order passed by Hon'ble NGT dtd. 08/05/2013 in the original 

application ne. 37/2013 filed by Wassan Singh Vs State of Pu njab. 

2)Orders passed by Hon'ble NGT in the original application no 400/2017 

titled as Westend Green Farms Society Vs Union of India & Ors. 

3)Mechanis m/ Guidelines for control of Pollution and Enforcement of 

Environment Norms at individual Establishments and the Area/Cluster 

of Restaurants/Hotels/Motels/Ban
quets etc prepared by Central 

Pollution Control Board. 

4) Board official visit dtd. 02/09/2020. 

WHEREAS, It is 

——e 

obligatory and mandatory on your part to obtain Consent 

under Section 25/26 of Water (Prevention & Control of Pollution) Act, 1974,under 

section 21 of Air (Prevention and Control of Pollution) Act, 4981 and Hazardous and 

Other Waste (Managementand Transboundary Movement) Rules, 2016 for running 

your activity at aforesaid location. 
| 

AND WHEREAS, Hon'ble National Green Tribunal, Principal Bench, New 

Delhi in the Original Application no. 37/2013 filed by Wassan Singh Vs. State of 

Punjab have passed an Order no. 4 that SPCB shall seal the units those are in 

operation without obtaining consent from State Pollution Control Board (SPCB)vide 

above cited ref. no. 4. 

AND WHEREAS, in accordance with order passed by Hon'ble National Green 

Tribunal, in the matter of Original Application no. 400/2017 titled as Westend Green 

Farms Society V/s Uni 

{Guidelines for contro! o 
on of India and ors. directed CPCB to develop Mechanism 

f pollution and enforcementof Environ ment Norms at 
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Individual Establishments and the Area/ Cluster of Restaurants/Hotels/Motels/ 
Banquets etc prepared by Centra! Pollution Control Board. 

AND WHEREAS, Board Officials visited your Marriage Hall/ Function Hall on 
02/09/2020 and observed that you have not provided segregation facility for 
segregation of Solid Waste generating from the function hall activities. You are 
directly discharging untreated effluent arising from function hall activities into Akola 

Municipal Corporation's drainage. 

AND WHEREAS, from the records itis observed that you are operating your 
Marriage Hall/Function Hail without obtaining consentfrom the Board, thus violating 
the provisions of Water (Prevention & Control of Pollution) Act, 1974 and Air 
(Prevention and Control of Pollution) Act, 1981. 

In view of above, you are hereby directed to show cause as to why stringent 

action shall not be-taken against your Marriage Hall/Function Hall for above lapses 
under the provision of the Water (P and C.P.) Act, 1974 Air (P and C.P.) Act, 1981. 
Your reply, if any, shall reach this office within 15 days positively else further legal 

action may be initiated against your Marriage Hall/Function Hall please, note. 

FOR AND ON BEHALF OF THE 

MAHARASHTRA POLLUTION €CONTROL BOARD 

‘(Sanjay 3 Patil “> 

lic Regional Officer, Afnravati 
~_ wm 

     

Copy submitted to :- 

1. The Hon'ble Member Secretary, MPC Board, Mumbai 

2. The Joint Director (APC), MPC Board, Mumbai. 

3. The Law Officer (HQ), MPC Board Mumbai. 

Copy to :- 

Sub-Regional Officer, MPCB, Akola. 

It is instructed to ensure the reply from representative of Marriage Hall/Function Hall 

within stipulated time and submit the compliance report accordingly.
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MAHARASHTRA POLLUTION CONTROL
 BOARD 

Regional Office Amravati 
5 

  

Tel. No. (072 1)-2563593 /94 Prenat ahkar Surbhi Bapat Wadi, Near 

fax : (0721) -2563597 
ae Vivekanand Colony, Amravati. 

e-mail : roamravati@mpeb,go
v.in way 

Pin-444601. 

Nov MPCB/SCN/2009250007 
Date 25/09/2020 

O, 
Mis Swa. Sawarkar Sabhagruh 

Jathar Peth, oak Marg, 

Akola, Tal. and Dist.-Akola. 

Sub: - Show cause notice for not obtaining Consentun
der the provisions of 

Water.(Prevention and Control of Pollution) Act, 1974 andAir 

(Prevention and Control of Pollution) Act, 1981. 

Ref: -1)Order passed by Hon'ble NGT dtd. 08/05/2013 in the original 

application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 

2)Orders passed by Hon'ble NGTin the original application no 400/2017 

titled as Westend Green Farms Society Vs Union of India & Ors. 

3)Mechanism / Guidelines for control of Pollution and Enforcementof 

EnvironmentNorms at individual Establishments and the Area/Cluster 

of Restau rants/Hotels/M
otels/Banquets etc prepared by Cen tral 

Pollution Control Board. 

4) Board official visitdtd. 02/09/2020. 
eee 

WHEREAS, It is obligatory and mandatory on your part to obtain Consent 

under Section 25/26 of Water (Prevention & Control of Pollution) Act, 1974,under 

section 21 of Air (Prevention and Control of Pollution) Act, 1981 and Hazardous and 

Other Waste (Managementand Transboundary Movement
) Rules, 2016 for running 

your activity at aforesaid location. 

a 

AND WHEREAS, Hon'ble National Green Tribunal, Principal Bench, New 

Delhi in the Original Application no. 37/2013 filed by Wassan Singh Vs. State of 

Punjab have passed an Order no. 4 that SPCB shall seal the units those are in 

operation without obtaining 
consent from State Pollution Control Board (SPCB)vide 

above cited ref, no. 4. 

AND WHEREAS, in.accordance with order passed by Hon’ble National Green 

Tribunal, in the matter of Original Application no. 400/2017 titled as Westend-Green 

Farms Society V/s Union of India and ors, directed CPCB to develop Mechanism 

/Guidelines for con trol of pollution and enforcement of Environ ment Norms at 

Individual Establishments and the Areal Cluster of Restaurants/Hotels/
Motels/ 

Banquets etc prepared by Central Pollution Control Board.
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AND WHEREAS, Board Officials visited your function hall /Mangal Karyalay 
on 02/09/2020 and observed that you have not provided segregation facility for 
segregation of Solid Waste generating from the function hall activities. You are 
directly discharging untreated effluent arising from function hall activities into Akola 
Municipal Corporation's drainage. 

AND WHEREAS, from the records itis observed that you are operating your 
function hall /Mangal Karyalay without obtaining consent from the M.P.C. Board, 
thus violating the provisions of Water (Prevention & Control of Pollution) Act, 1974 
and Air (Prevention and Control of Poliution) Act, 1981. 

In view of above, you are hereby directed to show cause as to why stringent 

action shall not be taken against your function hall /Mangal Karyalay for above 
lapses under the provision of theWater (P and C.P.) Act, 1974 Air (P and C.P.) Act, 

1981. Your reply, if any, shall reach this office within 15 days positively else further 

legal action may be initiated against your function hali /Mangal Karyalay please, 
note. , 

FOR AND ON BEHALF OF THE 
MAHARASHTRA pORR en ON CONTROL BOARD 

~ 2 ~ be to-s 

(Sanjay. Path) > 
ic Regional Officer, Amravati 

Copy submitted to :- ; 

1. The Hon'ble Member Secretary, MPC Board, Mumbai 

2, The Joint Director (APC), MPC Board, Mumbai. 

3. The Law Officer (HQ), MPC Board Mumbai. 

Copy to :- 

Sub-Regional Officer, MPCB, Akola. 

It is instructed to ensure the reply from répresentative of function hall /Mangal 

Karyalay within stipulated time and submit the compliance report accordingly.
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MAHARASHTRA POLLUTION CONTROL BOARD 

  

Regional Office Amravati 

Tel. No. (0721)-2563593/94 ‘aaa Sahkar Surbhi Bapat Wadi, Near 

fax : (0721) -2563597 mcrae Vivekanand Colony, Amravati. 

e-mail : reamravatigmpcb.gov.in ad Pin-444601. 

No : MPCB/SCN/2009250006 
Date :-25/09/2020 

To, 

“Mis Saghun Hotel 
Jathar Peth, Oak Marg, 

Akola, Tal. and Dist.-Akola. 

Sub: - Show cause notice for notobtaining Consent under the provisions of 

vo Water (Prevention and Control of Pollution) Act, 1974 and Air 

(Prevention and Control of Pollution) Act, 1981. 

Ref: -1)Order passed by Hon'ble NGT dtd. 08/05/2013 in the original 

application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 

2)Orders passed by Hon'ble NGT in the original application no 400/2017 

titled as Westend Green Farms Society Vs Union of India & Ors. 

3)Mechanism/ Guidelines for control of Pollution and Enforcement of 

Environment Norms at individual Establishments and the Area/Cluster 

of Restaurants/Hotels/Motels/Banquets etc prepared by Central 

Pollution Control Board. 

4)Board official visit dtd. 02/09/2020. 

ar 

ie 

WHEREAS, It is obligatory and mandatory on your part to obtain Consent 

under Section 25/26 of Water (Prevention & Control of Pollution) Act, 1974,under 

section 21 of Air (Prevention and Control of Pollution) Act, 1981 and Hazardous and 

Other Waste (Man agementand Transbou ndary Movement) Rules, 2016 for running 

your activity at aforesaid location. 

AND WHEREAS, Hon'ble National Green Tribunal, Principal. Bench, New 

Delhi in the Original Application no. 37/2013 filed by Wassan Singh Vs. State of 

Punjab have passed an Order no. 4 that SPCB shall seal the units those are in 

operation without obtaining consent from State Pollution Control Board (SPCB)vide 

above cited ref. no. 1. 

AND WHEREAS, in accordance with order passed by Hon'ble Nation al Green 

Tribunal, in the matter of Original Application no. 400/2017 titled as Westend Green 

Farms Society V/s Union of India and ors. directed CPCB to develop Mechanism 

/Guidelines for contro! of pollution and enforcement of Environment 
Norms at 

Individual Establishments and the Area/ Cluster of Restau rants/Hote!ls/Motels/ 

Banquets etc prepared by Central Pollution Contro! Board.
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AND WHEREAS, Board Officials visited your on hotel/function hall on 
02/09/2020 and observed that you have not provided segregation facility for 
segregation of Solid Waste generating from the hotel/function hall activities. You are 
directly discharging untreated effluent arising from function hall activities into Akola 

Municipal Corporation’s drainage. 

AND WHEREAS, from the records it is cbserved that you are operating your 

hotel/function hall without obtaining consent from the Board, thus violating the 
provisions of Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention 

and Control of Poliution) Act, 1981. 

In view of above, you are hereby directed to show cause as to why stringent 

action shall not be taken against ypurt hotel/function hall for above lapses under the 

provisions of the Water (P and C.P. ) Act, 1974 Air (P and C.P.) Act, 1981. Your 

reply, if any, shall reach this office within 15 days positively else further legal action 

may be initiated against your hotel/function hall please, note. 

FOR AND ON BEHALF OF THE 

MAHARASHTRA Pol LLUTION.CONTROL BOARD 

  

lic Regional Offic icer, Amravati 

Copy submitted to :- 

4. The Hon'ble Member Secretary, MPC Board, Mumbai 

2. The Joint Director (APC), MPC Board, Mumbai. 

3. The Law Officer (HQ), MPC Board Mumbai. 

Copy to :- 

Sub-Regional Officer, MPCB, Akola. 

It is instructed to ensure the reply from representative of hotel/function hall within 

Stipulated time and submit the compliance report accordingly.
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- MAHARASHTRA POLLUTION CONTROL BOA 
*. 

REGIONAL OFFICE- AMRAVATI ‘ 

  

Ph. No: (0721) 2563594 

Fax : (0721) 2563572 
Email: reamravati@mpcb.gov.in 

“Sahkar Surbhi” Bapatwadi, Near 

Vivekanand Colony, 

Amravati- 444606. 

  

  

No. MPC /RO/ AMT/ 44G_4 /2020 Did. 74) Jin /2aoe? 
fA, 

To, 

Shri. Dipak Rambhau Gawande, 
12, Hare Ram Hare Krushna Society, 
Near Utsav Mangal Karyalaya, 

Jatharpeth Akola. 

Sub: - Copies of Show Cause Notices. 

Ref. :- 1) Your application under RTI received to SRO Akola 
dtd. 10.04.2019. 

— 2) Your letter dtd. 22.07.2020, 03.08.2020 and 17.08.2020. 

Sir, 

With reference to above cited subject matter, this office has issued Show Cause 

Notices to 1) M/s. Utsav Marrage Hall, Jatharpeth Oak Marg, Akola Dist. Akola 2) M/s. Swa. 

Sawarkar Sabhagruh, Jatharpeth, Oak Marg, Akola Dist. Akola and M/s. Shagun Hotel, 

Jatharpeth, Oak Marg, Akola Dist. Akola, on 25.09.2020. The copies of the same are enclosed 

herewith for your ready reference. 

CCEA vert 5 Your’s faithfully, 

On 1$-1O-Z20°= . 
BH {SiS : . 0 (SD. rr 

. } S- 1d 202 Regional Officer, y 
MPC Board, Amravati. 

D.A. :- As above On 

Copy to: 
Sub-Regional Officer, Akola- for information.
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MAHARASHTRA POLLUTION CONTROL BOARD 

  

  

  

Regional Office Amravati 

Tel. No. (0721)-2563593/94 ‘ae. Sahkar Surbhi Bapat Wadi, Near 
fax : (0721) -2563597 os Vivekanand Colony, Amravati. 
e-mail : roamravati@mpch.gov.in = “Re” Pin-444601. 

No : MPCB/PD/ 2012150001 Date :-15/12/2020 
To, 
M/s Utsav Marriage Hall 
Jathar Peth, Oak Marg, 
Akola, Tal. and Dist.-Akola. 

Sub: Proposed Directions under Section 33A of the Water (Prevention and 
Control of Pollution) Act, 1974 and Air (Prevention and Control of 
Pollution) Act, 1981. 

Ref : 1)Order passed by Hon'ble NGT dtd. 08/05/2013 in the original 
application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 

2)Orders passed by Hon'ble NGT in the original application no 400/2017 
titled as Westend Green Farms Society Vs Union of India & Ors. 

3)Mechanism / Guidelines for control of Pollution and Enforcement of 
Environment Noms at Individual Establishments and the Area/Cluster 
of Restaurants/Hotels/Motels/Banquets etc prepared by Central 
Pollution Control Board. 

4)Board official visit dtd. 02/09/2020. 
5)Show Cause Notice issued vide letter no. MPCB/SCN/2009250008 dtd. 
25/09/2020. 

WHEREAS, you are operating your industry in Water and Air Pollution 
Prevention Area declared under the provisions of Water (Prevention and 
Control of Pollution) Act, 1974. AND WHEREAS, Board has granted consent to 
operate to the industrial activity with certain terms and conditions and it is 
obligatory on proprietors/ owners part’to comply the same. 

  

AND WHEREAS, Hon'ble National Green Tribunal, Principal Bench, 
New Delhi in the Original Application no. 37/2013 filed by Wassan Singh Vs. 
State of Punjab have passed an Order no. 4 that SPCB shall seal the units 
those are in operation without obtaining consent from State Pollution Control 
Board (SPCB)vide above cited ref. no. 1. 

AND WHEREAS, in accordance with order passed by Hon'ble National 
Green Tribunal, in the matter of Original Application no. 400/2017 titled as - 
Westend Green Farms Society V/s Union of india and ors. directed CPCB to 
develop Mechanism /Guidelines for control of pollution and enforcement of 
Environment Norms at individual Establishments and the Area/ Cluster of 
Restaurants/ Hotels/Motels/ Banquets etc. prepared by Central Pollution 
Control Board. . 
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AND WHEREAS, Board Officials visited your Marriage Hall/ Function 

Hall on 02/09/2020 and observed that you have not provided segregation facility 

for segregation of Solid Waste generating from the function hall activities. You 
are directly discharging untreated effluent arising from function hall activities 
into Akola Municipal Corporation’s drainage. 

AND WHEREAS, from the records, it is observed that you are operating 
your Marriage Hall/Function Hall without obtaining consent from the Board, thus 
violating the provisions of Water (Prevention & Contro! of Pollution) Act, 1974 

and Air (Prevention and Control of Pollution) Act, 1981. 

AND WHEREAS, M.P.C.Board has issued Show Cause Notice to you vide 

letter cited at ref. no. 5, for the above non compliances. You have not submitted 

any reply w.r.t. Show Cause Notice issued to you till date. 

AND WHEREAS, the above non-compliances amount serious violations 

and clearly shows your gross negligent attitude towards pollution control. 

AND WHEREAS, it seems that, your industry (Marriage Hall) is habitual 

defaulter and you are knowingly and willingly causing the grave injury to the 
Environment in the nearby area. 

NOW, THEREFORE, in exercise of the powers conferred upon the 

undersigned under section 33A of the Water (P&CP) Act, 1974 and Air (P&CP) 

Act, 1981 |, hereby issue Proposed Directions against your industry as follows: 
1.Why your unit shall not be directed to stop the Marriage hall/function hali 

activities henceforth. 

2.Why the competent authority shall not be directed to disconnect water/ 

electricity supply to your unit? 

You shall submit your replty/objections within a period of 15 days from 
the date of receipt of these directions, failing which the Board will be 

constrained to issue appropriate final directions, as may deem fit in your case, 

which may be noted. 
FOR AND ON BEHALF OF THE 

MAHARASHTRA POLLUTION CONTROL BOARD 

Sn ath 
lic Regional Officer, vati 

Copy submitted to :- 
1.The Hon'ble Member Secretary, MPC Board, Mumbai 
2. The Joint Director (APC), MPC Board, Mumbai. 
3.The Law Officer (HQ), MPC Board Mumbai. 

Copy to :- 

Sub-Regional Officer, MPCB, Akola: You are also directed to serve the copy to 

industry and submit the compliance against Proposed Directions.
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MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Office Amravati 

Tel. No. (0721)-2563593/94 ‘== ##Sahkar Surbhi Bapat Wadi, Near 
fax : (0721) -2563597 Vivekanand Colony, Amravati. 

  

    

  

e-mail : reamravati@mpcb.gov.in wa Pin-444601. 

No : MPCB/PD/ 2012150003 Date :-15/12/2020 

To, 
M/s Shagun Hotel 
Jathar Peth, Oak Marg, 
Akola, Tal. and Dist.-Akola. 

Sub : Proposed Directions under Section 33A of the Water (Prevention and 
Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act, 1981. 
Ref : 1)Order passed by Hon'ble NGT dtd. 08/05/2013 in the original 

application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 
2)Orders passed by Hon'ble NGT in the original application no 400/2017 

titled as Westend Green Farms Society Vs Union of India*& Ors. 
3)Mechanism / Guidelines for control of Pollution and Enforcement of 
Environment Norms at Individual Establishments and the Area/Cluster 
of Restaurants/Hotels/Motels/Banquets etc prepared by Central 
Pollution Control Board. 

4)Board official visit dtd. 02/09/2020. 
5)Show Cause Notice issued vide letter no. MPCB/SCN/2009250006 dtd. 
25/09/2020. 

6) Your reply submitted vide E-mail dtd.12/10/2020, 
  

WHEREAS, you are operating your industry in Water and Air Pollution 
Prevention Area declared under the provisions of Water (Prevention and 
Control of Pollution) Act, 1974. AND WHEREAS, Board has granted consent to 
operate to the industrial activity with certain terms and conditions and it is 
obligatory on proprietors/ owners part fo comply the same. 

AND WHEREAS, Hon'ble National Green Tribunal, Principal Bench, 
New Delhi in the Original Application no. 37/2013 filed by Wassan Singh Vs. 
State of Punjab have passed an Order no. 4 that SPCB shall seal the units 
those are in operation without obtaining consent from State Pollution Contro! 
Board (SPCB)vide above cited ref. no. 1. 

AND WHEREAS, in accordance with order passed by Hon'ble Nationa! 

Green Tribunal, in the matter of Original Application no. 400/2017 titled as 
Westend Green Farms Society V/s Union of India and ors. directed CPCB to 
develop Mechanism /Guidelines for control of pollution and enforcement of 
Environment Norms at Individual Establishments and the Area/ Cluster of 

Restaurants/ Hotels/Motels/ Banquets etc. prepared by Central Pollution 

Contro! Board. 
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AND WHEREAS, Board Officials visited your Marriage Hall Function 
Hall on 02/09/2020 and observed that you have not provided segregation facility 
for segregation of Solid Waste generating from the function hall activities. You 
are directly discharging untreated effluent arising from function hall activities 
into Akola Municipal Corporation's drainage. 

AND WHEREAS, from the records, it is observed that you are operating 
your Marriage Hall/Function Hall without obtaining consent from the Board, thus 
violating the provisions of Water (Prevention & Control of Pollution) Act, 1974 
and Air (Prevention and Control of Pollution) Act, 1981. 

AND WHEREAS, M.P.C.Board has issued Show Cause Notice to you vide 
letter cited at ref. no. 5, for the above non compliances. You have submitted 
reply w.r.t. Show Cause Notice issued vide E-mail dtd. 12/10/2020, which is 
not satisfactory. 

AND WHEREAS, the above non-compliances amount serious violations 
and clearly shows your gross negligent attitude towards pollution control. 

AND WHEREAS, it seems that, your industry (Marriage Hall) is habitual 
defaulter and you are knowingly and willingly causing the grave injury to the 
Environment in the nearby area. 

NOW, THEREFORE, in exercise of the powers conferred upon the 
undersigned under section 33A of the Water (P&CP) Act, 1974 and Air (P&CP) 
Act, 1981 I, hereby issue Proposed Directions against your industry as follows: 
1. Why your unit shall not be directed to stop the your Marriage hall/function 

hall activities henceforth. 
2. Why the competent authority shall not be directed to disconnect 

water/electricity supply to your unit? 

You shall submit your reply/objections within a period of 15 days from 
the date of receipt of these directions, failing which the Board will be 
constrained to issue appropriate final directions, as may deem fit in your case, 
which may be noted. 

FOR AND ON BEHALF OF THE 
MAHARASHTRA POLLUTION CONTROL BOARD 

ca port t 

(Sanjay D. pat . 
lic Regional Offic mravati 

Copy submitted to :- 

1. The Hon’ble Member Secretary, MPC Board, Mumbai 

2. The Joint Director (APC), MPC Board, Mumbai. 

3. The Law Officer (HQ), MPC Board Mumbai. 

Copy to :-Sub-Regional Officer, MPCB, Akola: You are also directed to serve the copy 
to industry and submit the compliance against Proposed Directions. .
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MAHARASHTRA POLLUTION CONTROL BOARD 

  

Regional Office Amravati 

Tel. No. (0721)-2563593/94 ‘gama.  Sahkar Surbhi Bapat Wadi, Near 
fax : (0721) -2563597 See Vivekanand Colony, Amravati. 
e-mail ; roamravati@mpcb.gov.in way Pin-444601. 

No : MPCB/PD/ 2012150002 Date :-15/12/2020 
To, 
M/s Swa. Sawarkar Sabhagruh 
Jathar Peth, oak Marg, 
Akola, Fal. and Dist.-Akola. 

Sub: Proposed Directions under Section 33A of the Water (Prevention and 

Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act, 1981. 

Ref : 1)Order passed by Hon'ble NGT dtd. 08/05/2013 in the original 
application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 

2)Orders passed by Hon'ble NGT in the original application no 400/2017 
titled as Westend Green Farms Society Vs Union of India & Ors. 

3)Mechanism / Guidelines for control of Pollution and Enforcement of 
Environment Norms at Individual Establishments and the Area/Cluster 
of Restaurants/Hotels/Motels/Banquets etc prepared by Central 
Pollution Contro! Board. 

4)Board official visit dtd. 02/09/2020. 
5)Show Cause Notice issued vide letter no. MPCB/SCN/2009250007 dtd. 
25/09/2020. 

6)Your reply submitted at Sub-Regional Office Akola on 09/1 1/2020. 
  

WHEREAS, you are operating your industry in Water and Air Pollution 
Prevention Area declared under the provisions of Water (Prevention and 
Control of Pollution) Act, 1974. AND WHEREAS, Board has granted consent to 
operate to the industrial activity with certain terms and conditions and it is 
obligatory on proprietors/ owners part to comply the same. 

AND WHEREAS, Hon'ble National Green Tribunal, Principal Bench, 
New Delhi in the Original Application no. 37/2013 filed by Wassan Singh Vs. 
State of Punjab have passed an Order no. 4 that SPCB shall seal the units 
those are in operation without obtaining consent from State Pollution Control 
Board (SPC8)vide above cited ref. no. 1. 

AND WHEREAS, in accordance with order passed by Hon'ble National 
Green Tribunal, in the matter of Original Application no. 400/2017 titled as: 
Westend Green Farms Society V/s Union of india and ors. directed CPCB to 
develop Mechanism /Guidelines for control of pollution and enforcement of 
Environment Norms at Individual Establishments and the Area/ Cluster of 
Restaurants/ Hotels/Motels/ Banquets etc. prepared by Central Pollution 

Control Board. 
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AND WHEREAS, Board Officials visited your Marriage Hall/ Function Hall on 02/09/2020 and observed that you have not provided segregation facility for segregation of Solid Waste generating from the function hall activities. You are directly discharging untreated effluent arising from function hall activities into Akola Municipal Corporation's drainage. 

AND WHEREAS, from the records, it is observed that you are operating your Marriage Hall/Function Hall without obtaining consent from the Board, thus violating the provisions of Water (Pravention & Control of Poilution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1984. 

AND WHEREAS, M.P.C.Board has issued Show Cause Notice to you vide letter cited at ref. no. 5, for the above non compliances. You have submitted your reply vide letter dtd. 05/11/2020, received to this office on 09/11/2020, which is not satisfactory. 

AND WHEREAS, the above non-compliances amount serious violations and clearly shows your gross negligent attitude towards pollution control. 

AND WHEREAS, it seems that, your industry (Marriage Hall) is habitual defaulter and you are knowingly and willingly causing the grave injury to the Environment in the nearby area. 

NOW, THEREFORE, in exercise of the powers conferred upon the undersigned under section 33A of the Water (P&CP) Act, 1974 and Air (P&CP) Act, 1981 |, hereby issue Proposed Directions against your industry as follows: 

1.Why your unit shall not be directed to Stop the Marriage halli/function hall 
activities henceforth. 

2.Why the competent authority shall not be directed to disconnect water/ 
electricity supply to your unit? 

You shall submit your repty/objections within a period of 15 days from the date of receipt of these directions, failing which the Board will be 
constrained to issue appropriate final directions, as may deem fit in your case, 
which may be noted. 

FOR AND ON BEHALF OF THE 
MAHARASHTRA POLLUTION CONTROL BOARD 

  

otal ery 
(Sanjay D. Patil “Ss 

l/c Regional Officer, Amravati 
Copy submitted to :- 

1. The Hon'ble Member Secretary, MPC Board, Mumbai 
2- The Joint Director (APC), MPC Board, Mumbai. 
3, The Law Officer (HQ), MPC Board Mumbai. 

Copy to :-Sub-Regional Officer, MPCB, Akola: You are also directed to serve the copy 
to industry and submit the compliance against Proposed Directions.
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MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Office Amravati 

Tel. No. (0721)-2563593 /94 ‘== Sahkar Surbhi Bapat Wadi, Near 
fax : (0721) -2563597 © Vivekanand Colony, Amravati. 

  

    

  

e-mail : roamravati@mpchb.gov.in bd Pin-444601. 

No : MPCB/ID/ ID/2104280001 Date :- 28/04/2021 

To, 
M/s Utsav Marriage Hali 
Jathar Peth, Oak Marg, 
Akola, Tal. and Dist.-Akola. 

Sub : Interim Direction under section 33A of the Water ( P and CP) Act 1974, 

And under section 31A of the Air (P and CP) Act 1981. _ 

Ref : 1)Order passed by Hon’bie NGT dtd. 08/05/2013 in the original 

application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 
2)Orders passed by Hon'ble NGT in the original application no 400/2017 

titled as Westend Green Farms Society Vs Union of India & Ors. 
3)Mechanism / Guidelines for control of Pollution and Enforcement of 
Environment Norms at Individual Establishments and the Area/Cluster 
of Restaurants/Hotels/Motels/Banquets etc. prepared by Central 
Pollution Control Board. . 

4)Board official visit dtd. 02/09/2020. 
5)Show Cause Notice issued vide letter no. MPCB/SCN/2009250006 dtd.” 
25/09/2020. | 

6) Your reply submitted vide E-mail dtd.12/10/2020. . 
7) Proposed Direction issued by this office vide letter 

No : MPCB/PD/2012150001 dtd. 15/12/2020. - 
8) Your reply submitted vide dtd. 02/01/2021 & 04/01/2024. : 
9) Orders passed by Hon’ble NGT in the original application . 

no.400/2017 titled as Westend Green Farms Society Vs Union of 
India & Ors. Dtd. 04/02/2021. 

a 10) Personal Hearing extended to you on 23/04/2021. 

% 

¥ 

  

* 

_In accordance with the order passed by Hon’ble National Green Tribunal, 

Principal Bench, New Delhi in the Original Application no. 37/2013 filed by Wassan 

- Singh Vs. State of Punjab have passed an Order no. 4 that SPCB shall seal the units . 

* those are in operation without obtaining consent from State Pollution Control Board 7 

. (SPCB)vide above cited ref. no. 1. " o 

to 
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in accordance with order passed by Hon'ble National Green Tribunal, in the 

matter of Original Application no. 400/2017 titled as Westend Green Farms Society 
Vis Union of india and ors. directed CPCB to develop Mechanism /Guidelines for 

control of pollution and enforcement of Environment Norms at Individual 

Establishments and the Area/ Cluster of Restaurants/ Hotels/Motels/ Banquets etc. 

prepared by Central Pollution Control Board. 

In accordance with Order passed by Hon’ble National Green Tribunal Principal 

Bench, New Delhi in the matter O.A. No.400/2017 dtd. 04/02/2021 and Mechanism 
/Guidelines for control of pollution and enforcernent of Environment Norms at 

Individual Establishments and the Area/ Cluster of Restaurants/ Hotels/Motels/ 

Banquets etc. prepared by CPCB, the hotel industry shall provide adequate sewage 
treatment arrangements, also it is required to obtain the NOC from CGWA authorities 
in r/o ground water extraction. it is required to provide air pollution control 

arrangements in r/o of activities from cooking and kitchen operations by providing 

proper ducting/hood arrangement and proper exhaust system and emissions shail be 

discharged at least 2 meters above the roof of the building. It is required to obtain 
consent to establish/consent to operate under water (P and CP) Act,1974 and Air (P 

and CP) Act, 1981. It is required to properly handle, manage and dispose the solid 

waste generated and comply with the provisions of the Solid Waste Management 

Rules, 2016. As per the clause 3(8) of the Solid Waste Management Rules, 2016, 

marriage halls generating waste of more than 100 kg/Day falls under the category of 

“Bulk Waste Generator’ & should ensure compliance with the provision of the Rutes. 

  

The non compliances has been reported by Sub-Regional Office, Akola ‘in 
respect of the order passed by Hon’ble National Green Tribunal in the matter 400/2017 

Westend Green Farms Society Vs Union of India & Ors. Accordingly, the Proposed 
Direction has been issued to you vide letter referred at Sr. No. 7. This office has. - 

received your reply vide your email dtd. 31/12/2020 which is not satisfactory. 

Accordingly, the Personal Hearing has been extended to you on 23/04/2021. 

During the course of Personal Hearing the issues related in respect of 

compliance of order passed by Hon'ble National Green Tribunal were discussed in 

detail. Considering your assurances to improve environment in your Hotel /Marriage 

Hall also compliance of order passed by Hon’ble National Green Tribunal and after 

due deliberations, following interim directions are issued under Section 33A of the 

Water (P and CP) Act, 1974 and 31A of the Air (P and CP) Act, 1981 for: = - 

1. The marriage hall authority shall provide STP within 1 month. 

2. In this respect the marriage hall authority shall submit the time - bound 

"programme for the provision of STP.
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wee dees    3. The marriage hall authority shall collect the solid waste and segregate it 
properly and disposed off accordingly. 

4. The marriage hall authority shall submit the Bank Guarantee of Rs. 50000/- 
towards compliance of above directions. 

You are hereby directed to comply the above Interim Direction. You shall 

submit your reply/objections within a period of 15 days from the date of receipt of these 

directions. In case, you fail to comply with the above Directions, the Board will have 

no option than to issue final directions as deemed fit in your case such as 
disconnection of electricity and water supply of your marriage hall, along with suitable 
legal action without giving you any further opportunity which may please be noted. 

FOR AND ON BEHALF OF THE 
MAHARASHTRA POLLUTION CONTROL BOARD ELY 

GEE a 
lfc Regional Officer, Amravati 

Copy submitted to :- 

1. The Hon’ble Member Secretary, MPC Board, Mumbai . . 
2. The Joint Director (APC), MPC Board, Mumbai. 

3. The Law Officer (HQ), MPC Board Mumbai. 

Copy to :-Sub-Regional Officer, MPCB, Akola: You are also directed to serve the copy ~ 

to hotel/marriage hail and submit the compliance against Interim Directions.
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MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Office Amravati 

Tel. No. (0721)-2563593/94 ‘gee Sahkar Surbhi Bapat Wadi, Near 
fax : (0721) -2563597 Vivekanand Colony, Amravati. 

  

    

  

e-mail : roamravati@mpcb.gov.in Sa’ Pin-444601. 

No : MPCB/ID/ 2104280003 Date :-28/04/2021. 
To, 
M/s Shagun Hotel 
Jathar Peth, Oak Marg, 
Akola, Tal. and Dist.-Akola. 

Sub: Interim Direction under section 33A of the Water ( P and CP) Act 1974, 

And under section 31A of the Air (P and CP) Act 1981. . 

Ref : 1)Order passed by Hon’ble NGT dtd. 08/05/2013 in the original 

application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 
2)Orders passed by Hon'ble NGT in the original application no 400/2017 

titled as Westend Green Farms Society Vs Union of india & Ors. 
3)Mechanism / Guidelines for control of Pollution and Enforcement of 
Environment Norms at individual Establishments and the Area/Cluster 

of Restaurants/Hotels/Motels/Banquets etc. prepared by Central 
Pollution Control Board. 

4)Board official visit dtd. 02/09/2020. 
5)Show Cause Notice issued vide letter no. MPCB/SCN/2009250006 did. . 

25/09/2020. ; 

6) Your reply submitted vide E-mail dtd.12/10/2020. | 
7) Proposed Direction issued by this office vide letter 

No : MPCB/PD/2012150003 dtd. 15/12/2020. 
8) Your reply submitted vide E-mail dtd. 31/12/2020. ot 
9) Orders passed by Hon’ble NGT in the original application = 

no.400/2017 titled as Westend Green Farms Society Vs Union of 
India & Ors. Dtd. 04/02/2021. 

10) Personal Hearing extended to you on 23/04/2021. 

  

In accordance with tHe order passed by Hon’ble National Green Tribunal, 

Principal Bench, New Delhi in the Original Application no. 37/2013 filed by Wassan 

Singh Vs. State of Punjab have passed an Order no. 4 that SPCB shall seal the units 

those are in operation without obtaining consent from State Pollution Control Board 

(SPCB)vide above cited ref. no. 1. . 

| Bh
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In accordance with order passed by Hon’ble National Green. Tribunal, in the 
matter of Original Application no. 400/2017 titled as Westend Green Farms Society 
Vis Union of India and ors. directed CPCB to develop Mechanism /Guidelines for 
control of pollution and enforcement of Environment Norms at Individual 
Establishments and the Area/ Cluster of Restaurants/ Hotels/Motels/ Banquets etc. 
prepared by Central Pollution Control Board. 

In accordance with Order passed by Hon’bie National Green Tribunal Principal 
Bench, New Delhi in the matter O.A. No.400/2017 dtd. 04/02/2021 and Mechanism 
‘Guidelines for control of pollution and enforcement of Environment Norms at 
Individual Establishments and the Area/ Cluster of Restaurants/ Hotels/Motels/ 
Banquets etc. prepared by CPCB, the hotel industry shall provide adequate sewage 
treatment arrangements, also it is required to obtain the NOC from CGWA authorities 
in r/o ground water extraction. It is required to provide air pollution control 
arrangements in r/o of activities from cooking and kitchen operations. by providing 
proper ducting/hood arrangement and proper exhaust system and emissions shall be 
discharged at least 2 meters above the roof of the building. it is required to obtain 
consent fo establish/consent to operate under water (P and CP) Act,1974 and Air (P 
and CP) Act, 1981. It'is required to properly handle, manage and dispose the solid 
waste generated and comply with the provisions of the Solid Waste Management 
Rules, 2016, As per the clause 3(8) of the Solid Waste Management Rules, 2016, 
marriage halls generating waste of more than 100 kg/Day falls under the category of 
“Bulk Waste Generator” & should ensure compliance with the provision of the Rules. 

The non compliances has been reported by Sub-Regional Office, Akola. in 
respect of the order passed by Hon’ble National Green Tribunal in the matter 400/2017 
Westend Green Farms Society Vs Union of India & Ors. Accordingly, the Proposed 
Direction has been issued to you vide letter referred at Sr. No. 7. This office has . 
received your reply vide your email dtd. 31/12/2020 which is not satisfactory. 
Accordingly, the Personal Hearing has been extended to you on 23/04/2021. - 

During the course of Personal Hearing the issues related in respect of 
compliance of order passed by Hon'ble National Green Tribunal were discussed in 
detail. Considering your assurances to improve environment in your Hotel /Marriage 
Hail also compliance of order passed by Hon'ble National Green Tribunal and after — 
due deliberations, following interim directions are issued under Section 33A of the 
Water (P and CP) Act, 1974 and 31A of the Air (P and CP) Act, 1981 for: + 

1. The hotel authority shall provide STP within 3 months excluding the lockdown 
_ period regarding COVID-19 Pandemic. 
2. In this respect the hotel authority proposed to submit the time bound 

programme for the provision of STP. . 
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3. The hotel authority shall collect the solid waste and segregate it properly and disposed off accordingly. 
4. The hotel authority shall submit the Bank Guarantee of Rs. 50000/- towards compliance of above directions. 
5. The hotel authority shall submit the ontfine application for grant of consent to establish/operate immediately. 

You are hereby directed to comply the above interim Direction. You shall submit your reply/objections within a period of 15 days from the date of receipt of these directions. In case, you fail to comply with the above Directions, the Board will have no option than to issue final directions as deemed fit in your case such as disconnection of electricity and water Supply of your hotel/marriage hall, along with Suitable legal action without giving you any further Opportunity which may please be noted. 

FOR AND ON BEHALF OF THE 
MAHARASHTRA POLLUTION CONTROL BOARD D.A. — Copy of order passed by - 

Hon'ble NGT dtd. 04/02/2021 & 
copy of CPCB guidelines. - 

eg poy Re 
, 

(Sanjay D. Fatil), , 
lic Regional Officer, Amravati 

Copy submitted to :- 
1. The Hon’ble Member Secretary, MRC Board, Mumbai __— . “ 2. The Joint Director (APC), MPC Board, Mumbai. ° 3. The Law Officer (HQ), MPC Board Mumbai. oo : Copy to :-Sub-Regional Officer, MPCB, Akola: You are also directed to serve the copy to hotel/marriage hall and submit the compliance against Interim Directions.
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MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Office Amravati 

Tel. No. (0721)-2563593/94 ‘eee Sahkar Surbhi Bapat Wadi, Near 
fax : (0721) -2563597 Vivekanand Colony, Amravati. 

  

    

  

e-mail : roamravati@mpcb.gov.in Sa Pin-444601. 

No : MPCB/ID/ 2104280002 Date :- 28/04/2021. 

To, 
M/s Swa. Sawarkar Sabhagruh 
Jathar Peth, oak Marg, 
Akola, Tal. and Dist.-Akola. 

Sub : Interim Direction under section 33A of the Water ( P and CP) Act 1974, 
And under section 31A of the Air (P and CP) Act 1981. 

Ref : 1)Order passed by Hon'ble NGT dtd. 08/05/2013 in the original 
application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 

2)Orders passed by Hon'ble NGT in the original application no 400/2017 
titled as Westend Green Farms Society Vs Union of India & Ors. 

3)Mechanism / Guidelines for contro! of Pollution and Enforcement of 
Environment Norms at Individual Establishments and the Area/Cluster 
of Restaurants/Hotels/Motels/Banquets etc. prepared by Central 
Pollution Control Board. , 

4)Board official visit dtd. 02/09/2020. 
5)Show Cause Notice issued vide letter no. MPCB/SCN/2009250006 dtd. 

25/09/2020. ; 
6) Your reply submitted vide E-mail dtd.12/10/2020. - - 
7) Proposed Direction issued by this office vide letter 

No : MPCB/PD/2012150002 dtd. 15/12/2020. - os 
8) Your reply submitted vide letter dtd. 11/01/2021... : 
9) Orders passed by Hon'ble NGT in the original application’. 

no.400/2017 titled as Westend Green Farms Society Vs Union of | 
india & Ors. Dtd. 04/02/2021. 

10) Personal Hearing extended to you on 23/04/2021. 
set 

2 
  

* 

In accordance with the order passed by Hon'ble National Green Tribunal, 
Principal Bench, New Delhi in the Original Application no. 37/2013 filed by Wassan 

"Singh Vs. State of Punjab have passed an Order no. 4 that SPCB shall seal the units — 
” those are in operation without obtaining consent from State Pollution Control Board 
(SPCB)vide above cited ref. no. 1. 

a
,
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In accordance with order passed by Hon'ble National Green Tribunal, in the 
matter of Original Application no. 400/2017 titled as Westend Green Farms Society 
Vis Union of India and ors. directed CPCB to develop Mechanism /Guidelines for 

control of pollution and enforcement of Environment Norms at Individual 

Establishments and the Area/ Cluster of Restaurants/ Hotels/Motels/ Banquets etc. 
prepared by Central Pollution Control Board. 

In accordance with Order passed by Hon'ble Nationa! Green Tribunal Principal 

Bench, New Delhi in the matter O.A. No.400/2017 dtd. 04/02/2021 and Mechanism 

/Guidelines for controf of pollution and enforcement of Environment Norms at 

Individual Establishments and the Area/ Cluster of Restaurants/ Hotels/Motels/ 

Banquets etc. prepared by CPCB, the hotel industry shall provide adequate sewage 

treatment arrangements, also it is required to obtain the NOC from CGWA authorities 

in r/o ground water extraction. It is required fo provide air pollution control 

arrangements in r/o of activities from cooking and kitchen operations by providing 

proper ducting/hood arrangement and proper exhaust system and emissions shall be 

discharged at ieast 2 meters above the roof of the building. It is required to obtain 

consent to establish/consent to operate under water (P and CP) Act,1974 and Air (P 

and CP) Act, 1981. It is required to properiy handle, manage and dispose the solid 

waste generated and comply with the provisions of the Solid Waste Management 

Rules, 2016. As per the clause 3(8) of the Solid Waste Management Rules, 2016, 

marriage halls generating waste of more than 100 kg/Day falls under the category of 

“Bulk Waste Generator” & should ensure compliance with the provision of the Rules. 

The non compliances has been’ reported by Sub-Regional Office, Akola in 

respect of the order passed by Hon'ble National Green Tribunal in the matter 400/2017 | 

Westend Green Farms Society Vs Union of India & Ors. Accordingly, the Proposed 
Direction has been issued to you vide letter referred at Sr. No. 7. This office has .. - 

received your reply vide your email dtd. 31/12/2020 which is not satisfactory. 

Accordingly, the Personal Hearing ‘has been extended to you on 23/04/2021. 

During the course of Personal Hearing the issues related -in respect of © 

compliance of order passed by Hon'ble National Green Tribunal were discussed in 

detail. Considering your assurances to improve environment in your Hotel /Marriage 

~ Halt also compliance of order passed by Hon’ble National Green Tribunal and after. 

due deliberations, following interim directions are issued under Section 33A of the 
Water (P and CP) Act, 1974 and 31A of the Air (P and CP) Act, 1981 for: .. 

1. The marriage hall authority shall provide STP within 6 months. 

2. In this respect the marriage hall authority shall submit the time bound 

programme for the provision of STP. O
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wee Dens    
ra 3. The marriage hail shall collect the solid waste and segregate it properly and 

f disposed off accordingly. 

4. The marriage hall shall submit the Bank Guarantee of Rs. 50000/- towards 
compliance of above directions. 

You are hereby directed to comply the above Interim Direction. You shall 

submit your reply/objections within a period of 15 days from the date of receipt of these 

directions. In case, you fail to comply with the above Directions, the Board will have 

no option than to issue final directions as deemed fit in your case such as 
disconnection of electricity and water supply of your marriage hall, along with suitable 
legal action without giving you any further opportunity which may please be noted. 

FOR AND ON BEHALF OF THE 
MAHARASHTRA POLLUTION CONTROL BOARD 

~ 

= 
(Sanjay D. ety 

Vc Regional Officer;Amravati 

Copy submitted to :- 

1. The Hon'ble Member Secretary, MPC Board, Mumbai 
2. The Joint Director (APC), MPC Board, Mumbai. 

3. The Law Officer (HQ), MPC Board Mumbai. 

Copy to :-~Sub-Regional Officer, MPCB, Akola: You are also directed to serve the copy -- * 

to hotel/marriage hall and submit the compliance against Interim Directions. 

a
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MAHARASHTRA POLLUTION CONTROL BOARD 

Regional Office Amravati 
Tel. No. (0721)-2563593/94 =a Sahkar Surbhi Bapat Wadi, Near 
fax : (0721) -2563597 Vivekanand Colony, Amravati. 

  

  

  

  

e-mail : roamravati@mpchb.gov.in ar Pin-444601. 

No : MPCB/SCN/2105240009 Date :-24/05/2021 

To, 
M/s Utsav Marriage Hall 
Jathar Peth, Oak Marg, 
Akola, Tal. and Dist.-Akola. 

Sub:- Show cause notice for issuance of Closure Directions under the 
provisions of Water (Prevention and Control of Pollution) Act, 1974 and 
Air (Prevention and Control of Pollution) Act, 1981. 

Ref: - 1)Order passed by Hon'ble NGT dtd. 08/05/2013 in the original 
application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 

2)Orders passed by Hon'ble NGT in the original application no 
400/2017 titled as Westend Green Farms Society Vs Union of India & 
Ors. 
3)Mechanism / Guidelines for control of Pollution and Enforcement of 
Environment Norms at Individual Establishments and the Area/Cluster 
of Restaurants/Hotels/Motels/Banquets etc. prepared by Central 
Pollution Control Board. 
4)Board official visit dtd. 02/09/2020. 
5)Show Cause Notice issued vide letter no. MPCB/SCN/2009250008 

dtd. 25/09/2020. 
6)Your reply submitted vide E-mail dtd.12/10/2020. 
7)Proposed Direction issued by this office vide letter no. 

MPCB/PD/2012150001 dtd. 15/12/2020. 

8) Your reply submitted vide letter dtd. 12/01/2021. 
9) Orders passed by Hon'ble NGT in the original application 

no .400/2017 titled as Westend Green Farms Society Vs Union of 
india & Ors. Dtd. 04/02/2021. 

10} Persona! Hearing extended to you on 23/04/2021. 
11) Interim Directions issued to the industry vide letter no. 

MPCB/ID/2104280001 dtd. 28/04/2021. 
12) Reply submitted by you w.r.t. Interim Directions issued vide letter 

dtd. 21/05/2021. 
  

WHEREAS, It is obligatory and mandatory on your part to obtain Consent | 

under Section 25/26 of Water (Prevention & Control] of Pollution) Act, 1974,under 

section 21 of Air (Prevention and Control of Pollution) Act, 1981 and Hazardous and 

Other Waste (Management and Transboundary Movement) Rules, 2016 for running 

your activity at aforesaid location.
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AND WHEREAS, Hon'ble National Green Tribuna!, Principal Bench, New 

Delhi in the Original Application no. 37/2013 filed by Wassan Singh Vs. State of 

Punjab have passed an Order no. 4 that SPCB shall sea! the units those are in 

operation without obtaining consent from State Pollution Control Board (SPCB)vide 

above cited ref. no. 1. 

AND WHEREAS, in accordance with order passed by Hon'ble National Green 

Tribunal, in the matter of Original Application no. 400/2017 titled as Westend Green 

Farms Society V/s Union of India and ors. directed CPCB to develop Mechanism 

{Guidelines for contro! of pollution and enforcement of Environment Norms at 

Individual Establishments and the Area/ Cluster of Restaurants/Hotels/Motels/ 

Banquets etc prepared by Central Pollution Control Board. 

AND WHEREAS, in accordance with Order passed by Hon’ble National 

Green Tribunal Principal Bench, New Delhi in the matter O.A. No.400/2017 dtd. 

04/02/2021 and Mechanism /Guidelines for control of pollution and enforcement of 

Environment Norms at Individual Establishments and the Area/ Cluster of 

Restaurants/ Hotels/Motels/ Banquets etc. prepared by CPCB, the hotel industry 

shall provide adequate sewage treatment arrangements, also it is required to obtain 

the NOC from CGWA authorities in r/o ground water extraction. It is required to 

provide air pollution control arrangements in r/o of activities from cooking and kitchen 

operations by providing proper ducting/hood arrangement and proper exhaust 

system and emissions shall be discharged at least 2 meters above the roof of the 

building. It is required to obtain consent to establish/consent to operate under water 

(P and CP) Act,1974 and Air (P and CP) Act, 1981. It is required to properly handle, 

manage and dispose the solid waste generated and comply with the provisions of 

the Solid Waste Management Rules, 2016. As per the clause 3(8) of the Solid Waste 

Management Rules, 2016, marriage halls generating waste of more. than 100 kg/Day 

falls under the category of “Bulk Waste Generator” & should ensure compliance with 

the provision of the Rules. 3 

AND WHEREAS, the non-compliances have been reported by Sub-Regional 

Office, Akola in respect of the order passed by Hon'ble National Green Tribunal in 

the matter 400/2017 Westend Green Farms Society Vs Union of India & Ors. 

Accordingly, the Proposed Direction has been issued to you vide letter referred at Sr. 

No. 7. This office has received your reply vide your email dtd. 31/12/2020 which was 

not satisfactory. Accordingly, the Personal Hearing has been extended to you on 

23/04/2021. 

AND WHEREAS, during the course of Personal Hearing, the issues related in 

respect of compliance of order passed by Hon’ble National Green Tribunal were 

discussed in detail. After due deliberations, your assurances regarding improvement 

environment in your Hotel /Marriage Hall also compliance of order passed by Hon'ble 

National Green Tribunal were considered and interim Directions were issued under 

Section 33A of the Water (P and CP) Act, 1974 and 31A of the Air (P and CP) Act, 

~ 

*. 

\
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1981 such as the hotel authority shall provide STP within 3 months excluding the 
lockdown period regarding COVID-19 Pandemic, in this respect the hotel authority 
proposed to submit the time bound programme for the provision of STP. The hotel 
authority shall collect the solid waste and segregate it properly and disposed off 
accordingly. The hotel authority shall submit the Bank Guarantee of Rs. 50000/- 
towards compliance of above directions. The hotel authority shall submit the online 
application for grant of consent to establish/operate immediately. 

AND WHEREAS, you have not taken effective steps towards the compliance 
of Interim Directions issued and reply submitted by you w.r.t. interim Directions | is not 

satisfactory. 

NOW THEREFORE, you are hereby directed to show cause as to why 
M.P.C.Board shall not issue final directions as deemed fit in your case such as 
disconnection of electricity and water supply of your hotel marriage hall, along with 
suitable legal action such as Closure Directions without giving you any further 
opportunity which may please be noted. Your reply, if any, shall reach this office 
within 07 days positively else further legal action may be initiated against your 
hotel/function hall please, note. 

FOR AND ON BEHALF OF THE 
MAHARASHTRA POLLUTION CONTROL BOARD 

shies 
_ (Sanjay D. > Patil) 

lc Regional Officer, Anvavati 

Copy submitted to :- 

1. The Hon’ble Member Secretary, MPC Board, Mumbai 

2. The Joint Director (APC), MPC Board, Mumbai. 
3. The Law Officer (HQ), MPC Board Mumbai. 

Copy to :- 

Sub-Regional Officer, MPCB, Akola. 

it is instructed to ensure the reply from representative of hotel/function hail/marriage 

hail within stipulated time and submit the compliance report accordingly.
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MAHARASHTRA POLLUTION CONTROL BOARD 

Regional Office Amravati 
Tel. No. (0721)-2563593/94 aa, Sahkar Surbhi Bapat Wadi, Near 
fax : (0721) -2563597   

  

Vivekanand Coiony, Amravati. 

  

e-mail : roamravati@mpcb.gov.in We” Pin-44460 1. 

No : MPCB/SCN/2105240011 Date :-24/05/2021. 

To, 
M/s Shagun Hotel 
Jathar Peth, Oak Marg, 
Akola, Tal. and Dist.-Akola. 

Sub:- Show cause notice for issuance of Closure Directions under the 
provisions of Water (Prevention and Control of Pollution) Act, 1974 and 
Air (Prevention and Control of Pollution) Act, 1981. 

Ref: - 1)Order passed by Hon'ble NGT dtd. 08/05/2013 in the original 
application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 

2)Orders passed by Hon'ble NGT in the original application no 
400/2017 titled as Westend Green Farms Society Vs Union of India & 
Ors. 
3)Mechanism / Guidelines for control of Pollution and Enforcement of 
Environment Norms at Individuai Establishments and the Area/Cluster 
of Restaurants/Hotels/Motels/Banquets etc. prepared by Central 
Pollution Control Board. 

4)Board official visit dtd. 02/09/2020. 
5)Show Cause Notice issued vide letter no. MPCB/SCN/2009250006 

dtd. 25/09/2020. . 
6) Your reply submitted vide E-mail dtd.12/10/2020. 
7)Proposed Direction issued by this office vide letter no. 
MPCB/PD/2012150003 dtd. 15/12/2020. 

8) Your reply submitted vide E-mail dtd. 31/12/2020. 
9) Orders passed by Hon'ble NGT in the original application 

no .400/2017 titled as Westend Green Farms Society Vs Union of 
india & Ors. Dtd. 04/02/2021. 

10) Personal Hearing extended to you on 23/04/2021. 
11) Interim Directions issued to the industry vide letter no.» 

MPCB/ID/2104280003 dtd. 28/04/2021. 

WHEREAS, It is obligatory and mandatory on your part to obtain Consent 
under Section 25/26 of Water (Prevention & Contro! of Pollution) Act, 1974,under 
section 21 of Air (Prevention and Control of Pollution) Act, 1981 and Hazardous and 
Other Waste (Management and Transboundary Movement) Rules, 2016 for running 
your activity at aforesaid location.
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AND WHEREAS, Hon'ble National Green Tribunal, Principal Bench, New 

Delhi in the Original Application no, 37/2013 filled by Wassan Singh Vs. State of 

Punjab have passed an Order no. 4 that SPCB shall seal the units those are in 

operation without obtaining consent from State Pollution Control Board (SPCB)vide 

above cited ref. no. 1. 

AND WHEREAS, in accordance with order passed by Hon'ble National Green 

Tribunal, in the matter of Original Application no. 400/2017 titled as Westend Green 

Farms Society V/s Union of India and ors. directed CPCB to develop Mechanism 

/Guidelines for control of pollution and enforcement of Environment Norms at 

Individual Establishments and the Area/ Cluster of Restaurants/Hotels/Motels/ 

Banquets etc prepared by Central Pollution Control Board. 

AND WHEREAS, in accordance with Order passed by Hon'ble National 

Green Tribunal Principal Bench, New Delhi in the matter O.A. No.400/2017 dtd. 

04/02/2021 and Mechanism /Guidelines for control of pollution and enforcement of 

Environment Norms at Individual Establishments and the Area/ Cluster of 

Restaurants/ Hotels/Motels/ Banquets etc. prepared by CPCB, the hotel industry 

shall provide adequate sewage treatment arrangements, also it is required to obtain 

the NOC from CGWA authorities in r/o ground water extraction. It is required to 

provide air pollution control arrangements in r/o of activities from cooking and kitchen 

operations by providing proper ducting/hood arrangement and proper exhaust 

system and emissions shai! be discharged at least 2 meters above the roof of the 

building. It is required to obtain consent to establish/consent to operate under water 

(P and CP) Act,1974 and Air (P and CP) Act, 1981. It is required to properly handle, 

manage and dispose the solid waste generated and comply with the provisions of 

the Solid Waste Management Rules, 2016. As per the clause 3(8) of the Solid Waste 

Management Rules, 2016, marriage halls generating waste of more than 100 kg/Day 

falls under the category of “Bulk Waste Generator’ & should ensure compliance with 

the provision of the Rules. 

AND WHEREAS, the non-comipliances have been reported by Sub-Regional 

Office, Akola in respect of the order passed by Hon’ble National Green Tribunal in 

the matter 400/2017 Westend Green Farms Society Vs Union of India & Ors. 

Accordingly, the Proposed Direction has been issued to you vide letter referred at Sr. 

No. 7. This office has received your reply vide your email dtd. 31/12/2020 which was 

not satisfactory. Accordingly, the Personal Hearing has been extended to you on 

23/04/2021. 

AND WHEREAS, during the course of Personal Hearing, the issues related in 

respect of compliance of order passed by Hon'ble National Green Tribunal were 

discussed in detail. After due deliberations, your assurances regarding improvement 

environment in your Hotel /Marriage Hall also compliance of order passed by Hon'ble 

National.Green Tribunal were considered and Interim Directions were issued under 

Section 33A of the Water (P and CP) Act, 1974 and 31A of the Air (P and CP) Act, 

\
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1981 such as the hotel authority shall provide STP within 3 months excluding the 
lockdown period regarding COVID-19 Pandemic, in this respect the hotel authority 
proposed to submit the time bound programme for the provision of STP. The hotel 
authority shall collect the solid waste and segregate it properly and disposed off 
accordingly. The hotel authority shall submit the Bank Guarantee of Rs. 50000/- 
towards compliance of above directions. The hotel authority shall submit the online 
application for grant of consent to establish/operate immediately. 

AND WHEREAS, you have neither taken effective steps towards the 
compliance of Interim Directions issued nor submitted your reply and compliance 
report in this regard till date. 

NOW THEREFORE, you are hereby directed to show cause as to why 
M.P.C.Board shall not issue final directions as deemed fit in your case such as 
disconnection of electricity and water supply of your hotel marriage hall, along with 
suitable legal action such as Closure Directions without giving you any further 
Opportunity which may please be noted. Your reply, if any, shall reach this office 
within 07 days positively else further legal action may be initiated against your 
hotel/function hall please, note. 

FOR AND ON BEHALF OF THE 
MAHARASHTRA POLLUTION CONTROL BOARD 

SBI 

C_Seleapet KM 

(Sanjay D. Patil) ( sos 
Ve Regional Officer, Amravati 

Copy submitted to :- 

1. The Hon’ble Member Secretary, MPC Board, Mumbai 
2. The Joint Director (APC), MPC Board, Mumbai. 
3. The Law Officer (HQ), MPC Board Mumbai. 

Copy te :- 

Sub-Regional Officer, MPCB, Akola. 
It is instructed to ensure the reply from representative of hotel/unction hail/Marriage 
hall within stipulated time and submit the compliance report accordingly.
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MAHARASHTRA POLLUTION CONTROL BOARD 

Regional Office Amravati 
Tel. No. (0721)-2563593 /94 ‘a Sahkar Surbhi Bapat Wadi, Near 

  

  

fax : (0721) -2563597 Gane Vivekanand Colony, Amravati. 
e-mail : roamravati@mpeb.gov.in ar Pin-444601. 

No : MPCB/SCN/ 2105240010 Date :- 24/05/2021. 

To, 
M/s Swa. Sawarkar Sabhagruh 
Jathar Peth, oak Marg, 
Akola, Tal. and Dist.-Akola. 

Sub:- Show cause notice for issuance of Closure Directions under the 
provisions of Water (Prevention and Control of Pollution) Act, 1974 and 
Air (Prevention and Control of Pollution) Act, 1981. 

Ref: - 1)Order passed by Hon’ble NGT dtd. 08/05/2013 in the original 
application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 

2)Orders passed by Hon'ble NGT in the original application no 
400/2017 titled as Westend Green Farms Society Vs Union of India & 
Ors. 
3)Mechanism / Guidelines for contro! of Pollution and Enforcement of 
Environment Norms at Individual Establishments and the Area/Cluster 
of Restaurants/Hotels/Motels/Banquets etc. prepared by Central 
Pollution Control Board. 
4)Board official visit dtd. 02/09/2020. 
5)Show Cause Notice issued vide letter no. MPCB/SCN/2009250007 

did. 25/09/2020. 
6)Your reply submitted vide E-mail dtd.12/10/2020. 
7)Proposed Direction issued by this office vide letter no. 
MPCB/PD/2012150002 dtd. 15/12/2020. 

8) Your reply submitted vide letter dtd. 18/01/2021. 
9) Orders passed by Hon’ble NGT in the original application 

no .400/2017 titled as Westend Green Farms Society Vs Union of 
India & Ors. Dtd. 04/02/2021. 

10) Personal Hearing extended to you on 23/04/2021. 
11) Interim Directions issued to the industry vide letter no. — 

MPCB/ID/2104280002 dtd. 28/04/2021. 

WHEREAS, It is obligatory and mandatory on your part to obtain Consent’ 
under Section 25/26 of Water (Prevention & Control of Pollution) Act, 1974,under 
section 21 of Air (Prevention and Control of Pollution) Act, 1981 and Hazardous and 
Other Waste (Management and Transboundary Movement) Rules, 2016 for running 
your activity at aforesaid location.
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\ 

\ 
AND WHEREAS, Hon'ble National Green Tribunal, Principal Bench, New \ 

Delhi in the Original Application no. 37/2013 filed by Wassan Singh Vs. State of 

Punjab have passed an Order no. 4 that SPCB shall seal the units those are in 

operation without obtaining consent from State Pollution Contro! Board (SPCB)vide 

above cited ref. no. 1. 

AND WHEREAS, in accordance with order passed by Hon'ble National Green 

Tribunal, in the matter of Original Application no. 400/2017 titled as Westend Green 

Farms Society V/s Union of India and ors. directed CPCB to develop Mechanism 

/Guidelines for control of pollution and enforcement of Environment Norms at 

Individual Establishments and the Area/ Cluster of Restaurants/Hotels/Motels/ 

Banquets etc prepared by Central Pollution Control Board. 

AND WHEREAS, in accordance with Order passed by Hon'ble National 

Green Tribunal Principal Bench, New Delhi in the matter O.A. No.400/2017 dtd. 

04/02/2021 and Mechanism /Guidelines for contro! of pollution and enforcement of 

Environment Norms at Individual Establishments and the Area/ Cluster of 

Restaurants/ Hotels/Motels/ Banquets etc. prepared by CPCB, the hotel industry 

shall provide adequate sewage treatment arrangements, also it is required to obtain 

the NOG from CGWA authorities in r/o ground water extraction. It is required to 

provide air pollution contro! arrangements in r/o of activities from cooking and kitchen 

operations by providing proper ducting/hood arrangement and proper exhaust 

system and emissions shall be discharged at least 2 meters above the roof of the 

building. It is required to obtain consent to establish/consent to operate under water 

(P and CP) Act,1974 and Air (P and CP) Act, 1981. It is required to properly handle, 

manage and dispose the solid waste generated and comply with the provisions of 

the Solid Waste Management Rules, 2016. As per the clause 3(8) of the Solid Waste 

Management Rules, 2016, marriage halls generating waste of more than 100 kg/Day 

falls under the category of “Bulk Waste Generator’ & should ensure compliance with 

the provision of the Rules. 

AND WHEREAS, the non-compliances have been reported by Sub-Regional 

Office, Akola in respect of the order passed by Hon'ble National Green Tribunal in 

the matter 400/2017 Westend Green Farms Society Vs Union of India & Ors. 

Accordingly, the Proposed Direction has been issued to you vide letter referred at Sr. 

No. 7. This office has received your reply vide your email dtd. 31/1 2/2020 which was 

not satisfactory. Accordingly, the Personal Hearing has been extended to you on 

23/04/2021. 

AND WHEREAS, during the course of Personal Hearing, the issues related in 

respect of compliance of order passed by Hon'ble National Green Tribunal were 

discussed in detail. After due deliberations, your assurances regarding improvement 

environment in your Hotel /Marriage Hall also compliance of order passed by Hon'ble 

National Green Tribunal were considered and Interim Directions were issued under 

Section 33A of the Water (P and CP) Act, 1974 and 31A of the Air (P and CP) Act,
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1981 such as the hotel authority shall provide STP within 3 months excluding the 
lockdown period regarding COVID-19 Pandemic, in this respect the hotel authority 
proposed to submit the time bound programme for the provision of STP. The hotel 
authority shall collect the solid waste and segregate it properly and disposed off 
accordingly. The hote! authority shall submit the Bank Guarantee of Rs. 50000/- 
towards compliance of above directions. The hotel authority shall submit the online 
application for grant of consent to establish/operate immediately. 

AND WHEREAS, you have neither taken effective steps towards the 
compliance of Interim Directions issued nor submitted your reply and compliance 
report in this regard till date. 

NOW THEREFORE, you are hereby directed to show cause as to why 
M.P.C.Board shall not issue final directions as deemed fit in your case such as 
disconnection of electricity and water supply of your hotel marriage hall, along with 
suitable legal action such as Closure Directions without giving you any further 
opportunity which may please be noted. Your reply, if any, shall reach this office 
within 07 days positively else further legal action may be initiated against your 
hotel/function hall please, note. 

FOR AND ON BEHALF OF THE 
MAHARASHTRA POLLUTION CONTROL SOARD 

ce SON Sh 

(Sanjay D. Patil) w 

lic Regional Officer, Amravati 

Copy submitted to :- 

1. The Hon'ble Member Secretary, MPC Board, Mumbai 

2. The Joint Director (APC), MPC Board, Mumbai. 

3. The Law Officer (HQ), MPC Board Mumbai. 

Copy to :- 
Sub-Regional Officer, MPCB, Akola. 

It is instructed to ensure the reply from representative of hotel/function 
hall/marriage hall within stipulated time and submit the compliance report 
accordingly.
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MAHARASHTRA POLLUTION CONTROL BOARD 
wr REGIONAL OFFICE-AMRAVATI 

Ph. No: (0721) 2563593 Sahkar Surbhi” 

Fax : (0721) 2563597 Bapatwadi, Near Vivekanand 

Email:roamravati@mpcb.gov.in Colony, Amravati- 444606 

  

  

No. MPCB/CD/2108130003 Dtd. 43/08/2021. 
  

To, 
M/s Utsav Marriage Hail 
Jathar Peth, Oak Marg, 
Akola, Tal. and Dist.-Akola.. 

Sub: - Closure Direction under Section 33 A of Water (Prevention & Control of 
Pollution) Act, 1974 & 31 A of the Air (Prevention & Control of Pollution) Act, 
1981. 

Ref: - 1)Order passed by Hon'ble NGT dtd. 08/05/2013 i in the original 
application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 

2)Orders passed by Hon’ble NGT in the original application no 
400/2017 titled as Westend Green Farms Society Vs Union of India & 
Ors. 

3)Mechanism / Guidelines for control of Pollution and Enforcement of 
Environment Noms at Individual Establishments and the Area/Cluster 
of Restaurants/Hotels/Motels/Banquets etc. prepared by Central 
Pollution Control Board. 
4)Board official visit dtd. 02/09/2020. 
5)Show Cause Notice issued vide letter no. MPCB/SCN/2009250008 
dtd. 25/09/2020. 

6)Proposed Direction issued by this office vide letter no. 
MPCB/PD/2012150001 dtd. 15/12/2020. 

7) Your reply submitted vide letter dtd. 04/01/2021. 
8) Orders passed by Hon’ble NGT in the original application 

no .400/2017 titled as Westend Green Farms Society Vs Union of 
India & Ors. Dtd. 04/02/2021. 

9) Personal Hearing extended to you on 23/04/2021. 
10) Interim Directions issued to the industry vide letter no. 

MPCB/ID/2104280001 dtd. 28/04/2021. 
11) Reply submitted by you w.r.t. Interim Directions issued vide letter 

dtd. 19/05/2021. 
12) Show Cause Notice for issuance of Closure Directions issued under 

the provisions of Water (Prevention & Control of Pollution) Act, 1974 
& Air (Prevention & Control of Pollution) Act,1981 vide no. 
MPCB/SCN/2105240009 dtd. 24/05/2021. 

13) Reply with respect to Show Cause Notice for issuance of Closure 
Directions submitted by you vide letter dtd. 03/06/2021. 

14) Order passed by Hon'ble NGT dtd. 15/07/2021 w.r.t. the fresh 
Execution Application no. 05/2021 (WZ) in OA No. 94/2019 (WZ) filed 

by Shri. Deepak Gawande V/s The Commissioner Akola, Municipal 
Corporation and others. 

15) Approval accorded by Board Office, Mumbai for issuance of Closure 
Directions on 03/08/2021. 

wel
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    WHEREAS, the Maharashtra Pollution Control Board grants Consent to Opertie under section 26 of the Water (Prevention & Control of Pollution) Act, 1974 and under ~ Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and Hazardous & Other Wastes (Management & Transboundry Movement) Rules, 2016. 

AND WHEREAS, it is mandatory on your part to comply the consent conditions scrupulously and provide adequate pollution control systems to achieve prescribed Standards. 

AND WHEREAS, Hon'ble National Green Tribunal, Principal Bench, New Delhi in the Original Application no. 37/2013 filed by Wassan Singh Vs. State of Punjab have passed an Order no. 4 that SPCB shall seal the units those are in operation without obtaining consent from State Pollution Control Board (SPC8)vide above cited ref. no. 1. 

AND WHEREAS, in accordance with order passed by Hon'ble National Green Tribunal, in the matter of Original Application no. 400/2017 titled as Westend Green Farms Society V/s Union of India and ors. directed CPCB to develop Mechanism ‘Guidelines for control of pollution and enforcement of Environment Norms at ndividual Establishments and the Area/ Cluster of Restaurants/Hotels/Motels/ Banquets etc prepared by Central Pollution Contro! Board, 

AND WHEREAS, in accordance with Order passed by Hon'ble National Green Tribunal Principal Bench, New Delhi in the matter O.A. No.400/2017 dtd. 04/02/2024 and Mechanism /Guidelines for control of pollution and enforcement of Environment Norms at Individual Establishments and the Area/ Cluster of Restaurants/ Hotels/Motels/ Banquets ete. Prepared by CPCB, the hotel industry shall provide adequate sewage treatment arrangements, also it is required to obtain the NOC from CGWA authorities in r/o ground water extraction. It is required to provide air pollution control arrangements in r/o of activities from cooking and kitchen operations by providing proper ducting/hood arrangement and proper exhaust system and emissions shall be discharged at least 2 meters above the roof of the building. It is required to obtain consent to establish/consent to operate under water (P and CP) Act,1974 and Air (P and CP) Act, 1981. It is required, to properly handle, manage and dispose the solid waste generated and comply with the provisions of the Solid Waste Management Rules, 2016. As per the clause 3(8) of the Solid Waste Management Rules, 2016, marriage halls generating waste of more than 100 kg/Day falls under the category of “Bulk Waste Generator” & should ensure compliance with the provision of the Rules. 

AND WHEREAS, the non-compliances have been reported by Sub-Regional Office, Akola in respect of the order passed by Hon'ble National Green Tribunat in the matter 400/2017 Westend Green Farms Society Vs Union of India & Ors. Accordingly, the Proposed Direction has been issued to you vide letter referred at Sr. No. 6. This Office has received your reply vide your letter did. 04/01/2024 which was not Satisfactory. Accordingly, the Personal Hearing has been extended to you on 23/04/2021. 

Bh
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AND WHEREAS, during the course of Personal Hearing, the issues related in 

respect of compliance of order passed by Hon'ble National Green Tribunal were 

discussed in detail. After due deliberations, your assurances regarding improvement 

environment in your Hotel /Marriage Hall also compliance of order passed by Hon'ble 

National Green Tribunal were considered and Interim Directions were issued under 

Section 33A of the Water (P and CP) Act, 1974 and 31A of the Air (P and CP) Act, 

1981 such as the hotel authority shall provide STP within 1 months excluding the 

lockdown period regarding COVID-19 Pandemic, in this respect the hotel authority 

shall submit the time bound programme for the provision of STP. The hotel! authority 

shall collect the solid waste and segregate it properly and disposed off accordingly. 

The hotel authority shall submit the Bank Guarantee of Rs. 50000/- towards 

compliance of above directions. The hotel authority shail submit the online application 

for grant of consent to establish/operate immediately. The hotel authority shall comply 

the order passed by Hon'ble NGT dtd. 04/02/2021. 

AND WHEREAS, you have neither taken effective steps towards the 

compliance of iriterfm Directions issued nor submitted satisfactory compliance report 

inthis regard. —- 

AND WHEREAS, hence, this office has issued Show Cause Notice for 

issuance of Closure Directions to show cause as to why Maharashtra Pollution Control 

Board shall not issue final directions as deemed fit in your case such as disconnection 

of electricity and water supply of your hotel marriage hall, along with suitable legal 

action such as Closure Directions without giving you any further opportunity cited at 

ref. no.12. 

AND WHEREAS, Order passed by Hon'ble NGT dtd. 15/07/2021 with respect 

to the fresh Execution Application no. 05/2021 (WZ) in OA No. 94/2019 (W2) filed 

by Shri. Deepak Gawande V/s ._The Commissioner Akola, Municipal 

Corporation and others. In which the applicant stated that Utsav Marriage hall at Akola, 

Maharashtra continue to violate the environmental norms. 

AND WHEREAS, in accordance with above Non Compliances this office had 

submitted detail Office Note at Maharashtra Pollution Control Board,H.Q., Mumbai to 

accord approval for issuance of closure direction to your Hotel/Marriage hall with the 

directions to the competent authorities to disconnect electricity supply and water 

supply of the Hotel/Marriage hall. This office has received the approval from 

Maharashtra Pollution Control Board, H.Q., Mumbai to issue Closure Directions to 

your Hotel/Marriage hail 

AND WHEREAS, above non compliances shows your negligent attitude towards 

the compliance of Orders passed by Hon'ble NGT with respect to O.A, No.37/2013 

filed by Wassan Singh Vs State of Punjab, O.A. No. 400/2017 titled as Westend Green 

Farmis Society Vs Union of India & Ors., O.A. No.94/2019 filed by Shri. Dipak 

Rambhau Gawande and implementation of Environmental Laws and negligence 

Ale
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towards the control of pollution and Environment Protection and you are knowingly & 

willingly causing the damages to the Environment in the nearby area. 

AND WHEREAS, you have violated the provision of Water (P & CP) Act, 1974 & 

Air (P & CP) Act, 1981. 

NOW THEREFORE, in exercise of power conferred upon me under Section 33 A of 

the Water (Prevention & Control of Pollution) Act, 1974 and under Section 31 A of the 

Air (Prevention & Contro! of Pollution) Act, 1981 |, Sanjay D. Patil, lfc Regional officer 

hereby direct you to close down your manufacturing activity forthwith. The competent 
authorities are directed to disconnect electricity & water supply of your Hotel/Marriage 

hall. 

This is issued with the approval of Competent Authority, Maharashtra Pollution 

Control Board, H.Q., Mumbai! 

For & behalf of the 
Maharashtra Pollution Control Board 

- —— aa 

(Sanjay D. P&til) © - 
Ve Regional Officer 

  

Copy submitted for information to:- 
The Member Secretary, M.P.C. Board, Mumbai. 

Copy submitted to:- 
5. Principal Scientific Officer, M.P.C. Board, Mumbai, 
6. Law Officer (P & L Divn), M.P.C. Board, Mumbai. 

Copy f.w.c. to :- 
5. Executive Engineer, (O & M), MSED Co. Ltd, Akola. 

- They are directed to disconnect the electric supply of M/s. Utsav Marriage Hall,Jathar 

Peth, oak Marg, Akola, Tal. and Dist.-Akola immediately and report the compliance to this 

office with immediate effect. These directions are issued under the provisions of Section 33 

A of Water (Prevention & Control! of Pollution) Act, 1974 and Section 31 A of Air (Prevention 

& Control of Pollution) Act, 1981. 

Copy f.w.c. to :- 
6. The Municipal Commissioner, Akola Municipal Corporation, Akola. 

- They are directed to disconnect the Water supply of M/s. Utsav Marriage Hall, Jathar Peth, 
oak Marg, Akola, Tal. and Dist.-Akola immediately and report the compliance to this office 
with immediate effect. These directions are issued under the provisions of Section 33 A of 
Water (Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air (Prevention & 
Control of Pollution) Act, 1981. 
Copy to: - Sub-Regional Officer Akola: He is directed to serve the directions to the above 
industry and keep the follow up and ensure the compiiance. 

, For & behalf of the 
Maharashtra Pollution Control Board 

(Sanj i ; 
Ve Regional Offic:
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oo MAHARASHTRA POLLUTION CONTROL BOARD 

REGIONAL OFFICE- AMRAVATI 

Ph, No: (0721) 2663593 ie a Sahkar Surbhi” 

Fax : (0721) 2563597 = Bapatwadi, Near Vivekanand 

Email:roamravati@mpceb.gov.in 
Colony, Amravati- 444606 

  

  

No. MPCB/CD/2108130002 
Dtd. 13/08/2021. 

To, 
Ms Shagun Hotel 

Jathar Peth, Oak Marg, 

Akola, Tal. and Dist-Akola. 

Sub: - Closure Direction under Section 33 A of Water (Prevention & Control of 

Pollution) Act, 1974 & 31 A of the Air (Prevention & Control of Pollution) Act, 

1981. , 

Ref: - 1)Order passed by Hon'ble NGT dtd. 08/05/2013 in the original 

application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 

2)Orders passed by Hon'ble NGT in the original application no 

400/2017 titled as Westend Green Farms Society Vs Union of India & 

Ors. 
3)Mechanism / Guidelines for control of Pollution and Enforcement of 

Environment Norms at Individual Establishments and the Area/Cluster 

of Restaurants/Hotels/Motels/Banquets etc. prepared by Central 

Pollution Control Board. 

4)Board official visit dtd. 02/09/2020. 

5)Show Cause Notice issued vide letter no. MPCB/SCN/2009250006 

did. 25/09/2020. 

6)Your reply submitted vide E-mail dtd.12/10/2020. 

7)Proposed Direction issued by this office vide letter no. 

MPCB/PD/2012150003 dtd. 15/12/2020. 

8) Your reply submitted vide letter dtd. 15/12/2020. 

9) Orders passed by Hon'ble NGT in the original application 

no .400/2017 titled as Westend Green Farms Society Vs Union of 

India & Ors. Dtd. 04/02/2021. 

10) Personal Hearing extended to you on 23/04/2021. 

41) Interim Directions issued to the industry vide letter no. 

MPCB/ID/2104280003 dtd. 28/04/2021. 

42) Reply with respect to Interim Directions submitted by you vide letter dtd. 

24/05/2021. 

43) Show Cause Notice for issuance of Closure Directions issued under _ 

the provisions of Water (Prevention & Control of Pollution) Act, 1974 & 

Air (Prevention & Control of Pollution) Act,1981 vide no. MPCB/SCN/ 

2105240011 dtd. 24/05/2021. 

14) Reply with respect to Show Cause Notice for issuance of Closure 

Directions submitted by you vide letter dtd. 24/05/2021. 

45) Order passed by Hon'ble NGT dtd. 15/07/2021 w.r.t. the fresh 

Execution Application no. 05/2021 (WZ) in OA No. 94/2019 (WZ) filed 

by Shri. Deepak Gawande Vis The Commissioner Akola, Municipal 

. Corporation and others. 

_ 16) Approval accorded by Board Office, Mumbai for issuance of Closure 

~ Directions on 03/08/2021. 

2b
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    WHEREAS, the Maharashtra Pollution Control Board grants Consent to Operat 
under section 26 of the Water (Prevention & Control of Pollution) Act, 1974 and under 
section 21 of Air (Prevention & Control of Pollution) Act, 1981 and Hazardous & Other 
Wastes (Management & Transboundry Movement) Rules, 2016. 

AND WHEREAS, it is mandatory on your part to comply the consent conditions 
scrupulously and provide adequate pollution control systems to achieve prescribed 
standards. 

AND WHEREAS, Hon'ble National Green Tribunal, Principal Bench, New Delhi 
in the Original Application no. 37/2013 filed by Wassan Singh Vs. State of Punjab have 
passed an Order no. 4 that SPCB shail seal the units those are in operation without 
obtaining consent from State Pollution Control Board (SPCB)vide above cited ref. no. 
1. 

AND WHEREAS, in accordance with order passed by Hon’ble National Green 
Tribunal, in the matter of Original Application no. 400/2017 titled as Westend Green 
Farms Society V/s Union of India and ors. directed CPCB to develop Mechanism 
‘Guidelines for control of pollution and enforcement of Environment Norms at ndividual 
Establishments and the Area/ Cluster of Restaurants/Hotels/Motels/ Banquets etc 
prepared by Central Pollution Control Board. 

AND WHEREAS, in accordance with Order passed by Hon'ble National Green 
Tribunal Principal Bench, New Delhi in the matter O.A. No.400/2017 dtd, 04/02/2021 
and Mechanism /Guidelines for control of pollution and enforcement of Environment 
Norms at Individual Establishments and the Area/ Cluster of Restaurants/ 
Hotels/Motels/ Banquets etc. prepared by CPCB, the hote! industry shall provide 
adequate sewage treatment arrangements, also it is required to obtain the NOC from 
CGWA authorities in r/o ground water extraction. It is required to provide air pollution 
control arrangements in r/o of activities from cooking and kitchen operations by 
providing proper ducting/hood arrangement and proper exhaust system and emissions 
shall be discharged at least 2 meters above the roof of the building. It is required to 
obtain consent to establish/consent tp operate under water (P and CP) Act,1974 and 
Air (P and CP) Act, 1981. It is required to properly handle, manage and dispose the 
Solid waste generated and comply with the provisions of the Solid Waste Management 
Rules, 2016. As per the clause 3(8) of the Solid Waste Management Rules, 2016, 
marriage halls generating waste of more than 100 kg/Day falls under the category of 
“Bulk Waste Generator” & should ensure compliance with the provision of the Rules. 

AND WHEREAS, the non-compliances have been reported by Sub-Regional 
Office, Akola in respect of the order passed by Hon’ble National Green Tribunal in the 
matter 400/2017 Westend Green Farms Society Vs Union of India & Ors. Accordingly, 
the Proposed Direction has been issued to you vide letter referred at Sr. No. 7. This 
office has received your reply vide letter dtd. 15/12/2020 which was not 
satisfactory.Accordingly, the Personal Hearing has been extended to you on 
23/04/2021. 

af
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AND WHEREAS, during the course of Personal Hearing, the issues related in 

respect of compliance of order passed by Hon'ble National Green Tribunal were 

discussed in detail. After due deliberations, your assurances regarding improvement 

environment in your Hotel /Marriage Hall also compliance of order passed by Hon'ble 

National Green Tribunal were considered and Interim Directions were issued under 

Section 33A of the Water (P and CP) Act, 1974 and 31A of the Air (P and CP) Act, 

1981 such as the hotel authority shall provide STP within 3 months excluding the 

lockdown period regarding COVID-19 Pandemic, in this respect the hotel authority 

shall submit the time bound programme for the provision of STP. The hotel authority 

shall collect the solid waste and segregate it properly and disposed off accordingly. 

The hotel authority shall submit the Bank Guarantee of Rs. 50000/- towards 

compliance of above directions. The hotel authority shall submit the online application 

for grant of consent to establish/operate immediately. The hote! authority shall comply 

the order passed by Hon'ble NGT dtd. 04/02/2021. 

AND WHEREAS, you have neither taken effective steps towards the 

compliance of Interim Directions issued nor submitted satisfactory compliance report 

inthis regard. 

AND WHEREAS, hence, this office has issued Show Cause Notice for 

issuance of Closure Directions to show cause as to why Maharashtra Pollution Control 

Board shall not issue final directions as deemed fit in your case such as disconnection 

of electricity and water supply of your hotel marriage hall, along with suitable legal 

action such as Closure Directions without giving you any further opportunity cited at 

ref. no.13. You have failed to submit your reply with respect to Show Cause Notice for 

issuance of Closure Directions issued to you. 

AND WHEREAS, Order passed by Hon’ble NGT atd. 15/07/2021 with respect 

to the fresh Execution Application no. 05/2021 (WZ) in OA No. 94/2019 (WZ) filed 

by Shri. Deepak Gawande V/s The Commissioner Akola, Municipal 

Corporation and others. in which the applicant stated that Shagun Hotel at Akola, 

Maharashtra continue to violate the environmental norms. 

AND WHEREAS, in accordance with above Non Compliances this office had 

submitted detail Office Note at Maharashtra Pollution Control Board,H.Q., Mumbai to 

accord approval for issuance of closure direction to your Hotel/Marriage hall with the 

directions to the competent authorities to disconnect electricity supply and water 

supply of the Hotel/Marriage hall. This office has received the approval from 

Maharashtra Pollution Control Board, H.Q., Mumbai to issue Closure Directions to 

your Hotel/Marriage hall 

AND WHEREAS, above non compliances shows your negligent attitude towards 

the compliance of Orders passed by Hon'ble NGT with respect to 0.A. No.37/2013 

filed by Wassan Singh Vs State of Punjab, O.A. No. 400/2017 titled as Westend Green 

Farms Society Vs Union of India & Ors., O.A. No.94/2019 filed by Shri. Dipak 

Rambhau Gawande and implementation of Environmental Laws and negligence 

. - ..4/-
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towards the control of pollution and Environment Protection and you are knowingly & 

willingly causing the damages to the Environment in the nearby area. 

AND WHEREAS, you have violated the provision of Water (P & CP) Act, 1974 & 

Air (P & CP) Act, 1981. 

NOW THEREFORE, in exercise of power conferred upon me under Section 33 Aof 

the Water (Prevention & Control of Pollution) Act, 1974 and under Section 31 A of the 

Air (Prevention & Control of Pollution) Act, 1981 |, Sanjay D. Patil, /c Regional officer 

hereby direct you to close down your manufacturing activity forthwith. The competent 

authorities are directed to disconnect electricity & water supply of your Hotel/Marriage 

hail. 

This is issued with the approval of Competent Authority, Maharashtra Pollution 

Centro! Board, H.Q., Mumbail 

For & behalf of the 

Maharashtra Pollution Control Board 

Ss Saar 

(Sanjay D. Patilf— ** 
ic Regional Officer 

Copy submitted for Information to:- 

The Member Secretary, M.P.C. Board, Mumbai. 

Copy submitted to:- 

3, Principal Scientific Officer, N.P.C. Board, Mumbai. 

4. Law Officer (P&L Divn), M.P.C. Board, Mumbai. 

Copy f.w.c. to :- , 

3. Executive Engineer, (O & M), MSED Co. Ltd, Akola. ; 

- They are directed to disconnect the electric supply of M/s. Shagun Hotel,Jathar Peth, oak 

Marg, Akola, Tal. and Dist -Akola immediately and report the compliance to this office with 

immediate effect. These directions are issued under the provisions of Section 33 A of Water 

(Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air (Prevention & Control 

of Pollution) Act, 1981. 

Copy f.w.c. to :- 

4. The Municipal Commissioner, Akola Municipal Corporation, Akola. 

- They are directed to disconnect the Water supply of M/s. Shagun Hotel, Jathar Peth, oak 

Marg, Akola, Tal. and Dist.-Akola immediately and report the compliance to this office with 

immediate effect. These directions are issued under the provisions of Section 33 A of Water 

(Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air (Prevention & Control of 

Pollution) Act, 1981. . 
. 

Copy to: - Sub-Regional Officer Akola: He is directed to serve the directions to the above 

industry and keep the follow up and ensure the compliance. 
For & behalf of the 

Maharashtra Pollution Confrol Board 

lic Regional Officer 

=—, aw 

(Sanjay D. Baik .
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MAHARASHTRA POLLUTION CONTROL BOARD 

REGIONAL OFFICE- AMRAVATI 
Ph. No: (0721) 2563593 Berns Sahkar Surbhi” 
Fax : (0721) 2563597 Bapatwadi, Near Vivekanand Email:roamravati@mpcb.gov.in Colony, Amravati- 444606    
  No. MPCB/CD/2108130001 

Dtd. 13/08/2021. 
To, 
Mis Swatantryaveer Sawarkar Sabhagruh- 
Jathar Peth, oak Marg, 
Akola, Tal. and Dist.-Akola. 

Sub: - Closure Direction under Section 33 A of Water (Prevention & Control of Pollution) Act, 1974 & 31 A of the Air (Prevention & Control of Pollution) Act, 1981. 
Ref: - 1)Order passed by Hon'ble NGT dtd. 08/05/2013 in the original application no. 37/2013 filed by Wassan Singh Vs State of Punjab. 2)Orders passed by Hon'ble NGT in the original application no 400/2017 titled as Westend Green Farms Society Vs Union of India & Ors. 

3)Mechanism / Guidelines for control of Pollution and Enforcement of Environment Norms at Individual Establishments and the Area/Cluster of Restaurants/Hotels/Motels/Banquets etc. prepared by Central Pollution Control Board. 
4) Order passed by Hon'ble NGT (W2) dtd.23/07/2020 in the OA No. 94/2019 filed by Shri. Dipak Rambhau Gawande, - 5)Board official visit dtd. 02/09/2020. 
6)Show Cause Notice issued vide letter no. MPCB/SCN/2009250007 dtd. 25/09/2020. 
7)Proposed Direction issued by this office vide letter no. MPCB/PD/ 2012150002 dtd. 15/12/2020. 
8) Your reply submitted vide letter dtd. 41/01/2021, 
9) Orders passed by Hon’ble NGT in the original application no .400/2017 titled as Westend Green Farms Society Vs Union of india & Ors. Dtd. 04/02/2021. | 
10) Persona Hearing extended to You on 23/04/2021. 11) Interim Directions issued to the industry vide letter no. MPCB/ID/ 2104280002 dtd. 28/04/2021. 
12) Show Cause Notice for issuance of Closure Directions issued under the provisions of Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act,1981 vide no. MPCB/SCN/ 2105240010 dtd. 24/05/2021. 

13) Order passed by Hon'ble NGT dtd. 15/07/2021 w.r.t. the fresh Execution Application no. 05/2021 (WZ) in OA No. 94/2019 (WZ) filed by Shri. Deepak Gawande V/s The Commissioner Akola, Municipal Corporation and others. 
14) Approval acéorded by Board Office, Mumbai for issuance of Closure Directions on 03/08/2021. 

vedl-
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under section 26 of the Water (Prevention & Control of Pollution) Act, 1974 and under 

section 21 of Air (Prevention & Control of Pollution) Act, 1981 and Hazardous & Other \ 

Wastes (Management & Transboundry Movement) Rules, 2016. 

AND WHEREAS, it is mandatory on your part to comply the consent conditions 

scrupulously and provide adequate pollution control systems to achieve prescribed 

standards. . 

AND WHEREAS, Hon'ble National Green Tribunal, Principal Bench, New Delhi 

in the Original Application no. 37/2013 filed by Wassan Singh Vs. State of Punjab have 

passed an Order no. 4 that SPCB shall seal the units those are in operation without 

obtaining consent from State Pollution Control Board (SPCB)vide above cited ref. no. 

1. 

AND WHEREAS, in accordance with order passed by Hon'ble National Green 

Tribunal, in the matter of Original Application no. 400/2017 titled as Westend Green 

Farms Society V/s Union of India and ors. directed CPCB to develop Mechanism 

/Guidelines for control of pollution and enforcement of Environment Norms at ndividual 

Establishments and the Area/ Cluster of Restaurants/Hotels/Motels/ Banquets etc 

prepared by Centrai Pollution Control Board. 

AND WHEREAS, in accordance with Order passed by Hon'ble National Green 

Tribunal Principal Bench, New Delhi in the matter O.A, No.400/2017 dtd. 04/02/2021 

and Mechanism /Guidelines for control of pollution and enforcement of Environment 

Norms at Individual Establishments and: the Area/ Cluster of Restaurants/ 

Hotels/Motels/ Banquets etc. prepared by CPCB, the hotel industry shall provide 

adequate sewage treatment arrangements, also it is required to obtain the NOC from 

CGWA authorities in r/o ground water extraction. It is required to provide air pollution 

control arrangements in r/o of activities from cooking and kitchen operations by 

providing proper ducting/hood arrangement and proper exhaust system and emissions 

shall be discharged at least 2 meters above the roof of the building. It is required to 

obtain consent to establish/consent to operate under water (P and CP) Act,1974 and 

Air (P and CP) Act, 1981. It is required to properly handle, manage and dispose the 

solid waste generated-and comply with the provisions of the Solid Waste Management 

Rules, 2016. As per the clause 3(8) of the Solid Waste Management Rules, 2016, 

marriage halls generating waste of more than 100 kg/Day falls under the category of 

“Bulk Waste Generator” & should ensure compliance with the provision of the Rules. 

AND WHEREAS, the non-compliances have been reported by Sub-Regional 

Office, Akola in respect of the order passed by Hon'ble National Green Tribunal in the 

matter 400/2017 Westend Green Farms Society Vs Union of India & Ors. Accordingly, 

the Proposed Direction has been issued to you vide letter referred at Sr. No. 7. This 

office has received your reply vide your email dtd. 31/12/2020 which was not 

satisfactory. Accordingly, the Personal Hearing has been extended to you on 

23/04/2021. 

| AND WHEREAS, during the course of Personal Hearing, the issues related in 

| Ble
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respect of compliance of order passed by Hon'ble National Green Tribunal were 

discussed in detail. After due deliberations, your assurances regarding improvement 

environment in your Hotel /Marriage Hall also compliance of order passed by Hon'ble 

National Green Tribunal were considered and Interim Directions were issued under 

Section 33A of the Water (P and CP) Act, 1974 and 31A of the Air (P and CP) Act, 

1981 such as the hotel authority shall provide STP within 6 months excluding the 

lockdown period regarding COVID-19 Pandemic, in this respect the hotel authority 

shall submit the time bound programme for the provision of STP. The hotel authority 

shall collect the solid waste and segregate it properly and disposed off accordingly. 

The hotel authority shall submit the Bank Guarantee of Rs. 50000/- towards 

compliance of above directions. The hotel authority shall submit the online application 

for grant of consent to establish/operate immediately. The hotel! authority comply the 

order passed by Hon'ble NGT dtd. 04/02/2021. 

AND WHEREAS, you have neither taken effective steps towards the 

compliance of Intérim Directions issued nor submitted satisfactory compliance report 

in this regard. 

AND WHEREAS, hence, this office has issued Show Cause Notice for 

issuance of Closure Directions to show cause as to why Maharashtra Pollution Control 

Board shall not issue final directions as deemed fit in your case such as disconnection 
of electricity and water supply of your hotel marriage hall, along with suitable legal 

action such as Closure Directions without giving you any further opportunity cited at 

ref. no.12. You have failed to submit your reply with respect to Show Cause Notice for 

issuance of Closure Directions issued to you. 

AND WHEREAS, Order passed by Hon'ble NGT dtd. 15/07/2021 with respect 
to the fresh Execution Application no. 05/2021 (WZ) in OA No. 94/2019 (WZ) filed 

by Shri. Deepak Gawande V/s The Commissioner Akola, Municipal 

Corporation and others. In which the applicant stated that Swatantryaveer Sawarkar 

Sabhagruh at Akola, Maharashtra continue to violate the environmental norms. 

AND WHEREAS, in accordance with above Non Compliances this office had 
submitted detail Office Note at Maharashtrd Pollution Control Board,H.Q., Mumbai to 

accord approval for issuance of closure direction to your Hotel/Marriage hall with the 

directions to the competent authorities to disconnect electricity supply and water 

supply of the Hotel/Marriage hall. This office has received the approval from 

Maharashtra Pollution Control Board, H.Q., Mumbai to.issue Closure Directions to 

your Hotel//Marriage hall 

AND WHEREAS, above non compliances shows your negligent attitude towards 

the compliance of Orders passed by Hon'ble NGT with respect to O.A. No.37/2013 

filed by Wassan Singh Vs State of Punjab, O.A. No. 400/2017 titied as Westend Green 

Farms Society Vs Union of India & Ors., O.A. No.94/2019 filed by Shri. Dipak 

Rambhau Gawande and implementation of Environmental Laws and negligence 

towards the coritrol of pollution and Environment Protection and you are knowingly & 

willingly causing the damages to the Environment in the nearby area. 
er
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AND WHEREAS, you have violated the provision of Water (P & CP) Act, 1974 

Air (P & CP) Act, 1981. 

NOW THEREFORE, in exercise of power conferred upon me under Section 33 A of 

the Water (Prevention & Control of Pollution) Act, 1974 and under Section 31 A of the 

Air (Prevention & Control of Pollution) Act, 1981 |, Sanjay D. Patil, I/c Regional officer 

hereby direct you to close down your manufacturing activity forthwith. The competent 

authorities are directed to disconnect electricity & water supply of your Hotel/Marriage 

hail. 

This is issued with the approval of Competent Authority, Maharashtra Pollution 

Control Board, H.Q., Mumbai! 

For & behalf of the 
Maharashtra Pollution Control Board 

4 

=, 
(Sanjay D. Patil) — ~ * 

fc Regional Officer 

Copy submitted for information to:- 
The Member Secretary, M.P.C. Board, Mumbai. 

Copy submitted to:- 
1. Principal Scientific Officer, M.P.C. Board, Mumbai. 
2. Law Officer (P & L Divn), M.P.C. Board, Mumbai. 

Copy f.w.c. to :- 
1. Executive Engineer, (O & M), MSED Co. Ltd, Akola. 

- They are directed to disconnect the electric supply of M/s. Swa. Sawarkar Sabhagruh 

Jathar Peth, oak Marg, Akola, Tal. and Dist.-Akola immediately and report the compliance 

to this office with immediate effect. These directions are issued under the provisions of 

Section 33 A of Water (Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air 

(Prevention & Control of Pollution) Act, 1981. . 

Copy f.w.c. to :- ' 
2. The Municipal Commissioner, Akola Municipal Corporation, Akola. 

-They are directed to disconnect the Water supply of M/s. Swa. Sawarkar Sabhagruh Jathar 
Peth, oak Marg, Akola, Tai. and Dist.-Akola immediately and report the compliance to this 
office with immediate effect. These directions are issued under the provisions of Section 33 A 
of Water (Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air (Prevention & 
Control of Pollution) Act, 1981. 

Copy to: - Sub-Regional Officer Akola: He is directed to serve the directions to the above 
industry and keep the follow up and ensure the compliance. 

For & behaif of the 
Maharashtra Pollution Control Board 

_ 

ae ta Sa 

(Sanjay D. Pati 
l/c Regional Offic “s 

a, 

=,
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NoEE/AKLUTechs | 4 | | | Dates 2 6 AUG 202) , 
To. 

The I’c Regional Officer 

Maharashtra Pollution Control Board 

SAHKAR SURBHI , Bapatwadi 

Near Vivekanand Colony, AMRAVATI - 444606 
Email :- roamravati@mpch.gov.in 

Sub :- Disconnection of Electric Supply as per Provisions of Section 33 A of water(Prevention & Control of Pollution ) Act 
1974 & section 31A of Air (Prevention & Control of Pollution)Act 198. 

Ref:- 1.Y.0. Lr.no, MPCB/CD/2108130002 did :- 13.08.2021, 
2. Y.O. Lr.no, MPCB/CD/2108130003 dtd :- 13.08.2021, 
3. Y.0. Lr.no, MPCB/CD/2108130001 did :- 13.08.2021. 

With reference to above subject the Electric Supply of following consumers are disconnected on 
date :- 18.08.2021. 

t.M/s Shagun Hotel Jathar Peth Oak Marg , AKOLA 
2.M/s Utsav Marriage Hall Jathar Peth AKOLA 
3.M/s Swatantryaveer Sawarkar Sabhagruh Jathar Peth Oak Marg AKOLA 

This is for information please. 

  

MSEDCL P 
e “0 (A ) 

irban Division Akola. 
- af & Seanad Ef gr | 

ay Copy swrt :- Hon. Commissioner Akola Muncipal Corporation Akola — for information please 

Copy to <pBub Divisional Officer Maharashtra Pollution Control Board Akola — for information please
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Minutes of the Personal Hearing extended to M/s. Utsav Marriage Hall, Jatharpeth, 

Oak Marg, Akola, Dist. Akola, Mis. Shagun Hotel (marriage hall), Oak Marg, 

Akola, Dist. Akola and M/s. Swatantryavir Sawarkar Sabhagruh, Akola, Dist. 

Akola with respect to the compliance of the order passed by Hon’ble NGT, PB, New 

Delhi in Execution Application No.05/2021(WZ) in OA No. 94/2019 filed by Shri Deepak 

Rambhau Gawande V/s The Commissioner Akola Municipal Corporation and Ors. 

before the joint committee of District Magistrate Akola, Municipal Commissioner Akola 

Municipal Corporation and Regional Officer, Maharashtra Pollution Control Board, 

Amravati. 
a a re phn ar ae 

The Hon’ble National Tribunal, Principal Bench, New Delhi passed as order 

dtd. 15/07/2021 in the matter Execution Application No. 05/2021 (WZ) in Original 

Application No. 94/2019 (WZ) Deepak Rambhau Gawande Vs. The Commissioner, 

Akola Municipal Corporation and Others and directed that a joint committee of state 

PCB and District Magistrate and Municipal Corporation, Akola to furnish a report 

about the status of compliance of orders of this Tribunal. Accordingly, in 

compliance of the order passed by Hon’ble NGT, Principal Bench, New Delhi a joint 

committee of District Magistrate Akola, Municipal Commissioner, Akola Municipal 

Corporation, Akola and Regional Officer, Maharashtra Pollution Control Board, 

Amravati has been constituted vide letter dtd. 15/09/2021. 

In compliance with the said order the Personal Hearing has been extended to 

Mis. Utsav Marriage Hall, Jatharpeth, Oak Marg, Akola, M/s. Shagun Hotel 

(marriage hall), Oak Marg, Akola, Dist. Akola and M/s. Swatantryavir Sawarkar 

Sabhagruh, Oak Marg, Akola, Dist. Akola on 11/10/2021 at 11.00 A.M. before the 

Joint Committee in the Chamber of Hon’ble District Magistrate, Akola. During the 

Personal Hearing the following joint committee members were present. 

1) Hon’bie Smt. Neema Arora, District Magistrate, Akola. . 

Ve 2) Shri Sanjay Kharate, Market Superintendent, Representative, Akola 

1" Municipal Corporation, Akola. 
E 

3 \ 3)*Shri S.D-Patil, 1/c. Regional Officer, MPCB, Amravatt. 

The following representative of the marriage halls/hotels were present for the 

Personal Hearing : 

1) Shri Gopal Wasu, Representative of M/s. Utsav Marriage Hall, Jatharpeth, 

Oak Marg, Akola, Dist. Akola, 

2) Shri Sanjay P. Agrawal, Representative of M/s. Shagun Hotel (marriage hall), 

Oak Marg, Akola, Dist. Akola 

3) Shri Avinash Dev, Representative of M/s. Swatantryavir Sawarkar 

Sabhagruh, Oak Marg, Akola, Dist. Akola 

  

‘ 

A
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The I/c. Regional Officer, MPCB, Amravati stated that the MPCB has 

initiated action against the respective non complied marriage hall / hotels. The Show 
Cause Notices, Proposed Directions, Interim Directions and finally Closure 
Directions had been issued for the non compliances. The Joint Committee has 
agreed that the above actions had been initiated in accordance with the non 
compliances observed in respect of the Order Passed by Hon’ble NGT in the said 

matter. 

The Hon’ble District Magistrate, Akola has asked the status of the compliance 
of the Order Passed by Hon’ble National Green Tribunal Principal Bench, New 
Delhi dtd. 15/07/2021. 

Accordingly, the Representative of M/s. Utsav Marriage Hall, Jatharpeth, Oak 
Marg, Akola, Dist. Akola Shri Gopal Wasu stated that they have installed and 
commissioned the STP of capacity 10 KL/Day, also provided hood and chimney to 
the kitchen etc. They have stated that they have complied the order passed by 
Hon’ble NGT. They have further stated that they have submitted the compliance 
report at Sub-Regional Office, MPCB, Akola vide letter dtd. 04/10/2021. Hon’ble 
District Magistrate asked whether any action has been taken in respect of the 
compliance report? The I/c. Regional Officer, MPCB, informed that the said 
compliance has been received last week. Accordingly, the verification of the 
compliance will be carried out by Sub-Regional Office, MPCB, Akola and if the said 
marriage hall is found complied then proposal for issuing conditional restart 
direction will be submitted to the Board Office, Mumbai for approval. 

The Representative of M/s. Shagun Hotel (marriage hall), Oak Marg, Akola, 

Dist. Akola stated that they have already started the construction work for the 
provision of Sewage Treatment Plant. The mechanical equipments for STP are 
placed at site. However, due to the disconnection of Electricity and Water supply 

piney are unable to carry out the further work of the STP. They further stated that 

they have provided hood and ducting / chimney to the kitchen. They have stated 

) that they have taken fire safety measures and installed the system accordingly. They 

have further stated that due to disconnection of water supply they could not supply 

water to the plants within the premises. They requested to restore the electricity and 
water supply for the said work. 

Hon’ble District Magistrate directed that the said marriage hall shall submit 

the partial compliance report to MPCB accordingly and the MPCB shall look into 

the matter and give three months more time for compliance and recommend to higher 

authorities accordingly.

151



    

Shri Avinash Dev, Representative of M/s. Swatantryavir Sawarkar 

Sabhagruh, Oak Marg, Akola, Dist. Akola told that they have stopped the marriage 

hall activity and now in future the said hall will not be used for marriage function 

purpose. They further stated that now they are planning to give this hall for 

commercial mall. On this basis they further requested to restore the electricity as 

well as water supply. Hon’ble District Magistrate stated that since the marriage hall 

activity have been stopped and different activity of commercial mall is proposed, 

they have to apply separately to Akola Municipal Corporation to obtain NOC for 

electricity and water supply for the said purpose. 

Mie 
a aE le 

(Sanjay Kharate} (Sanjay.D. Patil) (N&ema Arora, IAS) 

Market Superintendent i/c.Regional Officer District Magistrate, Akola 

Akola Municipal Corporation, MPCB, Amravati 

Akola.
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